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~ T  ASSEMBLY 

'l'hr.,. 21" FebrttArr. 1946 

The Assembly met in the Assembly Chamber of the youncll House at Eleve.1 
of the Clock, Mr. President (The Honourable Mr. G. V. Mavplankar) in tht> 
Chair. 

S'!'ARRED QUESTIONS AND ~  

(a) ORAL ANSWERS 

CONGRESS RESPONSIBILITY FOR AUGUST DISTURBANCES 

.: 

411. *Kr. P. ,B. Golf: Will the HOllourable the ~ Member cOllsider the 
questioll of appointing a Committee consisting of elected· non-official members 
of both the Houses to iu,guire mto and ascertain whether the several statements 
made in the booklet entitled "Congress responeibility for August disturbauces" 
published by ~ Goverllment of India were justified Ilnd correct. in view of 
specific denials by Mahatma Gandhi and other responsible Congress leaders? 

The Honour&ble Sir John Thorne: Government do not propose to appoint 1\ 
committee for this purpose. 

Seth Govind Daa: Is it a fact that the disturbances which happened in 1942 
were due to the atrocities of the Poliee Hnd Military in ~  provinces and 
places? 

The Honourable Sir John Thorne: No, Sir. 

Shri D. P. Xarmarkal: May T know whether the Honourable Member .apell 
that the primary responsibility for the August disturbances lies heavily on the 
head of the Government of Il1dia who started the whole affair h,v al'):esnng-
wantonly the ~ of India ~ 

The Honourable Sir John Thorne: No, Sir. 

DETENUS BEFORE AND AFTER DEOLARATION OF HOSTJLJTIE8 

412. *I[r. P. B. GoJ.e: Will the Honourable the Home Member please stalte: 
(n) the number of detenus under Regulation III of  1818 Bengal before the 

declaration of hostilities ill 198{f; and 

(b) the number of detenus &till under dfltention both under the said Hegu-
~  under the Defence of India Rules after ~  

The Honourable Sir John Thorne: (Il) alld (h). I cim answer duly for persons 
-restriate.d or detained ullder orders of Hie Central Government. T~  figures ashd 
for are: 
(i) Unller Bengal RegUlation TIl of 1818-

on the 30th June 1939 • 

on the 15th February 1946 

All except one of the total on t:ach date are Afghans, detained under orders of 
the External Affairs Department. 

(ii) Under the Restriction and Detention Ordinance (No. III of 1944)-
on the 10th February INe 8 

Shri Sri PraIrua: Would the Honourable Member give us an idea Qf the nature 
_of the charges against all these persons who are detained ~  RE:gut'tion III? 

'!'b. BCIIlOU&bIe Sir lalm ftanl.: All except one are detained Under the 
orders of the External Affairs Department and the question should be iddre88ed 
to the Secretary of that Department. Th8 ODe ezception it the ... -...u. of 

( 1259 ) ~ 
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Bajji, the reasons for whose detention are rather complicated but, if the Honour-
~  Member wants-them I shall be glad to give them to him. 

Diwan Ohaman Lall: May I point out that the 6z-Rana of Bajji:s just as 
,sane as my Honourable friend over there? 

The Hoaourab!e Sir 101m Thome: I am no judge of my own sanity, Sir. 

Prof. If. G. ltaDga: With regard to the orders of the External Aftairs Depart-
ment, does the Executive Council come at any time into the picture? Is it at 
all t'onsulted? . 

'!'he Honourable Sir Jolm ftonle: That question must be addressed to the 
officer of the Department concerned. • 

Dlwan OhamaD. LaU: May I ask whether tlle HOllOUl'able Member is prepared 
to ~ this House know what are the exact charges against the Afghan detenus ~ 

'!rbeIlcaGllll'lllle Sir Jolla 'IMIDe: That "gain must be addressed to the 
tfficer of the Department concerned. 

Dlw_ Ohaman Lan: Is it that the right haud does not know what the left 
hand does? 

The Honourable Sir John Thome: The right hand cannot do the work of the 
left hand, 

~ T  I.C. S. ~ (BBmsH PEBSONNlDL) IN SERVICE 

ua. *Kr. Manu Subedar: (a) Will the Honourable the Home Member pleaFl(l 
strr.e how many Indian OiviL Service men (British personnel) were given 811 

~ of seryice or were taken on special duty during the, war? 

(111\ ~  mallY of themo.re still continuing in service? 
(c) What are their emoluments? 

(d) What is the office which they Bre occupying, and what is the work which 
they are doing? 

The Honourable Sir John Thorne: (a) to (d). The llUmOE'r of British Indian 
Civil Service officers who during the war were gruuted extensions of service or 
.,mployed on special duty under thfl Government of India after superannuation 
is 10. A stntemeut giving the information required in respect of snch of those 
officers 8S are still in ;;ervice is laid on the table of the House. 

Information "egarding the number of such officers employ:d by Provincial 
Governments is not available. 
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1Ir. KULU ~ May I know whether ~ ~ will make an effort.to 
eepd away these offioials now and let the legitimate Indian successors of thelrl 
take these places? 
The JlOIID1Il&ble Sir .John ftorDe: I have no doubt that each of these appoilit-

ments is under review. Each of them is purely temporary and I have no reason, 
to think that any of them will be continued beyond the time when it is considered 
necessary. 

Kr_ Jlanu Subld&r: After the stoppage of hostilities, may I know whether 
Government have made a special inquiry as to the necessity for the continua-
tion of the service of these superannuated British personnel? 

The HOIlourable Sir .John Thome: There are 5 of these offioers and I have no 
doubt that the case of each has been considered. 

EXTBNSIONS TO S'UPlIJUln{U'A.DD PlmsoNNBL 

Uf, *JIr, Kanu Subeclar: (a) Has the Honourable the Home Member got 
any speciBI policy with regard to granting ext.ensions to persons in Govern-
ment ~  or lias he left it. to t.he head of eaoh Department? 
(b) Is it a fact that a large number of persons were granted extensions for 

various reasons in every Department of GO\'emment? 

(c) Have Government formulated any policv with rl'gard to the future so 
fill" as t,his issue is concerned? • 

(d) Hav6Il they passed any orders since tbe stoppage of hostilities for the 
discontinuance of the policy of granting extenl'iolls? 

(e) Are all cases of extensions granted beyond the nonna} period brought to 
the llotice of and reviewed by, the Government. of Indio? If-so, wha'fi is the 
ms('hinery for doing l.hil1? 

(f) Is the Finance Department necessarily consulted on' all occtl1lions? If 
not, why not? 
The Honourable Sir .John Thorne: (a) and (b). Extensions of service after 

the date of superannuation are governed by Fundamental Rule 56. Such exten-
ilions are granted onlv on public grounds and in the interests of good administra-
tion. . 

In normal times extensions of service are granted only in exceptional Ca188, 
But owing to the ever-increasing shortage of officers during the war it was 
necessary to grant more extensions of service, (or to re-employ more officers after 
retirement) than in normal times. 
(c) The Government do not cOllsider it necessar'y to formulate any policy 

other than that embodied  in Fundament,al Rule 56. 

(d) Extensions of service are granfed only in the public interests, and no 
further orders are necessary. 
(e) Extensions of service are ordinarily granted for one year at a time, whicb 

means that such cases are in practice reviewed annually. 

(f) Not necessarily. 

Xl. Jlanu Subedar: May I know whether the Finance Department has heen 
consulted on this, in view of the fact that the extension of service to a very 
.enior man imposes a'larger burden on the revenues of India than his being 
.. ent away and a junior successor ~  in? 

Th.e Honourable Sir .JoIm Thome: I think my friend can rest assured that if 
the FInance Department thought it was necessary that it should be ('onsuIted 
the other departments would have received instructions accordingly. 

'Prof'. ~  ~  Will the Government consider the advisability of no. 
~  gIvmg thiS faCIlity to these superannuated officers and not extending their 

tJervlces? 

The 1l000oar&ble Sir.John Thome: I think I have answered that. My answer 
.covered that. 
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Plot. •• Q. Kaap: Does it mean that the Government of India are llot 
going to extend the service of these gentlemen, now that the war is over? 
.:rhe llonourable Slrlohn Thome: The case of each gentleman will be OOll8i· 

dered individually • 
. PrOf: If. Q. BaDia: What is it that prevents t.he Government. of India 
considering this as a matter of principle, BO that they may be able to economiB& 
expenditure on these services 'I 

fte Honourable Sir John Thome: The principle is clear. This course is. 
adopted only in exceptional circumstances. Th6re is no difference in principle 
now from the principle that was followed before the "'8r. The difference is in 
the circumstances. 

WBILITIBS OJ' GoVUNIIIENT OF INDIA BB DEFENOE WOBXS, ETO. 

'11i. *JIr. KalLa Sabedar: (a) Will the Honourable the Finance Member 
please state the post-war liabilities in respect of Defence works and services. 
and terminal charges incurred· by the Government of India; which of theso 
h8'Ve been determined and which are still being carried forward in ~ 
accounts? 

(b) The number aud cost of capital works constructed during the war by 
the Government of India or by or on behalf of (i) His Majesty's Government and 
(ii) U.S.A. Government? 

(c) Wbgt is the preRent position with regRrd· to the capital works ~  

by (i) His Majesty's Government and (ii) the U.S.A. (Jovernment.? 

(d) Will GOVE'n1ment plaCE' in thE' Library a complE'te description of all 
capital works which were constructed, and what the present position is, e.g, 
whether retained, demolished, sold to the public, etc.? 

(e) How many of these have stopped working? 

(f) On what. basis will the disposal t.ake place? 
(g) Have t.he Government of India accepted any sett.lement with regard to 

the moneys arising out of the realisation of works belonging to (i) the U.K. and. 
(ii) the U.S.A.? 
!'he Honourable Sir Al'cb1b&ld. Bowlandl: (a) No post-war liabilities in respecl. 

of Defence works and services have been incurred by the Government of India. 
Liabilities are charged either to His Majesty's Government or to India. as they 
arise and are not taken to a suspense account. 

(b) The number of capital works constructed during the war ca.nnot readily 
be given. The cost of works built in India by or for the Defence Services is 
estimated at Rs. 864'5 crores and, of this Rs. 100·9 crores have been charged to 
India and Rs. 164·6 crores to His Majesty's Government; of the former, Hs. 43·9-
orores represent works carried out for thc United States Forces in India under 
Reciprocal Aid. A few works have been undertaken direct both by His Majesty's. 
Government and the United Stat-es authorities chiefly in operation arens but I 
have no precise information at present as to their number or cost. 

~ The .Government of India are contemplating taking over works constructed 
by HIS MaJesty's Government and the United States Government in India . 

. (d) A ~  of major. works with nn indication of whether 'they have been or are· 
bemg retained, demohshed or sold will be furnished in due course. 
(e) Information is being collected. 

(f) ~  a capital. work is no Imger required by the Celltral Government, aD 
opportunity 1S first glven to the Provincial Government or State concerned" t<> 
acquire it at a.price to be negotiated taking into uecount the rost of construction, 

~  .market values and the use to which fhe buildings arc to be put. If the 
ProvmClal Government or State do not require the work it will be disposed of 
by sale to the best advantage of the State. 

(g) (i) Any moneys so realised will go to reduce· the sterling balances. 
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(ii) It has been agreed that the proceeds will be paid in rupees against whi.ch 
United States Government expenditure in India can be met; nlly bnlnnce remom-
ing will be the subject of negotiations which will take plnce later. 
JIr. llaDu Subldar: Arising out of the answer to the last part, may I know if 

Government have got any assurance that the e.S.A. Government will not .use 
. the rupee proceeds received in this manner for financillg the normal operations 
of American purchase ill this country? 

The Honourable Sir Archibald BowJaDda: Yes, Sir. It re:ntes solely to Gov-
ernment expenditure. 

1Ir. IlaDIl Subedar: With reference to part (c), may I know in what manner 
the capital works which will be acquired by India will be paid, so far as His 
Majesty's Government and the U.S.A. Government are ~  

'l'he Honourable Sir Archibald Rowlanda: I have answered that question. I . 
will repeat it. It really comes under the last question, that is t.o say, in relation 
to works taken over from His :Majesty's Government, His Majesty's Govern-
ment will. be credited with the amol1nt and they wia automatically reduce the 
sterling balances and be treated in the way I have just indicated. 

IIr. Manu Subedar: With reference to part (b) ma.y I enquire on what basis 
this debit of 100 Cl'ores has ta.ken place and why it has been debitet1. ro India 
when it was ill the interest of the Allied Governments whose headqua.rters India. 
had become? 

'!'he Honourable Sir Archibald Rowlands: As 1 have sClid ill reply to the ques· 
tion, Us. 43·9 crores represents reciprocul nid t·o the U.8 . .-\., the balance repre-
sents works carried out for the defence of Ind!8. 

HIGH DENOJ4lNATION Nons 
416. ·Kr. Jlanu Subedar: Will the Honourable the Finance Member pJease 

state for the information of thiti House: 
(i) the object of issuing Ordinance No. 1I of the 12tb January, 1946, asking 

Banks to supply information with regard ~  their h01dings of ~  of high 
denominatioll, inc:uding TIs. 100; 
(ii) total JlUmber of notes of each denominatioll held by Scheduled Danb 

on the date fOi' wbich the retUJ'J1!1 were Bsked for; BOd 
(iii) the total outstanding issue in the hands of the Ilublic: of notes of eRch 

of the high denomination including Rs. 100? 

The Honourable Sir Archlba!d Bowland.: (i) As a neeessary prelude to Ordin-
ance No. III of 1946. 

(ii) 'l'he relevant figures are: 
Rs. 100 notes 

Re. 500 notes 

Ra. 1,000 not<l8 

Rs. 10.000 notes 

Re. 12,M,70,800 

Re 22,500 

RII. 7,39,75,000 

Be. 1,1)4-,90,000 

Total Re. 21,01,68,300 

. 1. would, however, add that returns are still being received by the Bombay 
(Alice of the Reserve Bank a.nd the checking up of the returns has not yet been 
completed: • 

(iii) The value of notes of denominations of Rs. 100 and' above which were in 
circulHtiol1 011 11th January 1946 was: 

RI. 1'00 notes. 

Re. 500 Dotes. 

Rs. 1,000 note.. 

Re. 11),000 . notes . 

Total 

Rs. ~  

Re. 26,18,000 

Re.l,19,70,I1,OOO 

Re. 24,00,'0,000 

Re. 6,'6,34,51,600 



• 
1266 LE(USLATIVE ASSBKBLY [21s'" F&B. ~ ~~ 

Mr. Kalla Subedar: In view of ' the very small figure of Hs. 100 notes whiaW' 
the Scheduled Banks were holding, namely about,12 crores out ola total of 601 
erores outstanding, may I know why Government thought it proper to. ~  the 
... etum of Rs. 100 notes which destroyed the confidence of the public m thele 
bundrt'd rupee notes Ilnd in the currency generally throughout the oountry, and 
",hat were the reason's which induced the Government to do this? 
, '!'he Honourable Sir Archibald :aowl&Ddl: I do not accept the hyputhesis. 
'he 1'easons were firstly ~  we did not know how much the Hanks held and 
secondly it was to conceal the soope of ~  No. ill. , 
Shri Sri Prakala: In view of the fact that the Honolll'able Member said that 

the issue of this Ordinance was only a prelude to the Ord:nanoe ~ suooeeded 
about thous&D<l rupee notes, may I know if the Honourable Member had made 
up his mind ~  that he would issue the seoond Ordinance a1ao when he 
issued the first one? 

The 'HOIlOUrable Sir Archibald Rowlands: Obviousl;,", it was issued within 24 
bours of each other. , 

Shri Sri Pra.kaaa: May I know why then the two were not is!.lued together and 
what particular information reached t.he Honourable Member in these 24 houl'S 
because of which he finlllly decided to issue the second ol1e:' 

The HOIlOurable Sir Archibald Rowlands: The reason was that I wanted to 
avoid any possible hanky·panky of £'xchanging notes by individuals  holding them 
with the banks. I wanted 10 'kno'.\' t'x;wtly how many notes the banks had on 
the closing da.r-Haturdll,Y, 

Mr. Kanu Subedar: May I know if Government have seen the criticisms that 
the lIlain olJject of the fir!.lt OrdinancC' and the subsequent Ordinance ~  not been 

~  and that only the public have been put to enormous inconvenience? 

The HOIlourable Sir Archibald Rowlands: I have seen the reports, but I do 
not accept them. 

Shri Sri Prakal&: Is the Honourable Member sure that nothing that be 
de;;cribed as hanky-panky took place, despite Rll his efforts? 

The BOIlour&ble Sir ArChib&ld Rowlands: I w;sh I could be quite sure that no 
~ -  took place, but'I am quite sure that the scope for hanky-panicy was 
ver.'· severely restrIcted by the ~  Ordinance. ' 

Shri Sri Prakl8&: What is the exact meanlllg of the expression - ~ 

The Honourable Sir Archibald Rowlands: I ani afraid I do rIot know the 
Hincii or the Urdu equivalent of that. 

,li;·DBHONBTISATION OF HIGH DBNOllrlINATION BANK NOTES 

417. ·.r. llanu ~  (a) Will the Honourable the Finance Member 
plt-Rse state the object of issuing Ordinance No. III, dated the l2th Jllnuary, 
1946, "to pl"Ovide for the demonetisDtion of certain high denomination bank 
note!!' '? 

(b) What was the amount of each of tht-high di:l1omination noteR tendered 
and ~  ~  give information 'ovailable with regard to different 
centres and WIth regard to different days on which the notes were so collected.) 

(c) ~ o::angements hne been made with regard, -to the Indian States 
for the appbcation of the requirerpents of this OrdinancC'? 

(d) What is the position with regard to notes which may be outside India? 

(1.:') Have GoVel"lllllto'llt cOllsid,'rccl tl1l' ineonvellience to the bona fiae owners, 
and. do. they propo.se to provide for ~  CRses where satisfactory expla-
natlOll IS forthcommg for the delay III exchanging high denominat,ion notes on 
accollnt of illness, absence from town, failure to looate the noteswitb'n the 
period. or nil." other snti!lfactory Ilncl bona fide reason? 
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The Booour"ble Sir Archlbald BowlIAcIa: (a) The objeots were: 

(1) to strike at the blaok marketeers; 

(2) to rope in the tax-dodgers; 
(3) 'to deprive of some of their ill-gotten gains the public servants who had 

'betrayed their trust and to bring Borne of them to book; 
(4) to check the unhealthy boosting of shares, which was taking place in 

~  sections of the market, to the enrichment of the spe('lIlator at the expense 
of the genuine investor; 
(5) to bring under control a l,otential source of danger to Bound monetary 

policy; -
(6) to warn speculators, black marketeers, profiteers, the bdbecgivers and the 

bribe-takers that, now that the war is over, Government intends to deal resolutely 
with them and to make it plain that Government will no longer tolerRte their 
holding the community to ransom; 
(7) to try and turn some of the· hoarded money to product.ive U8e in the 

development of the country; and lastly, to fill in one of the many gaps in our 
stat'stical knowledge, and in this respect the Ordinance :s complementary to the 
analysis which the Reserve Bank is undertaking of bank deposits. 

(b) I pla.ce on the table a statement giving the informRtion desired. 
(c) At the instance of the Crown Representative praetically all the Indian 

State>; have enacted legislation parallel to the British Indian Ordinance. 

(d) I would invite attention to rule 6 of the High Denomination Bank Notes 
(Demonetisation) Rules, promUlgated with the Finance Depnrtment Notification 
No. D. 535-F. ITI/46, dated 26th January 1946. 
(e) The answer to the first part is in the affirmative; and as regards the second 

part., I would invite the Honourable Member's uitention to clause (10) of section 
6. of the High Denomination Bank Notes (Demonetisstion) Ordinance, 1946, and 
WI). tbe Finance Department Notification No. D. 559-F. III/46, dated the 26th 
January 1946. 
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111'. -.nU Su"dar: While the objects mentioned by the Honourable Member 
are laudabte, ]JJ..ay I know why the machinery mIscarried at a later date, whether 
Goverument made any inquiritls, whether any cases have been found out, 
whether Government are aware that there was a black market in high denomina-
tion notes at almost every important oentre and that these notes, from ~  guilty 
parties mentioned by him, were taken over by others and were cRshed m? 
The HOIIOurable Sir Archibald ltOwlallda: I have no doubt that anything that 

we do in this country will produce 8nolher black-market. But I have. only ~  
one or two specific cases brought to my knowledge and they are under mvestlga· 
tion and, if necessary, will lead to prosecution. 

Sbri Kohall Lal SPIeDa: May I know how many cases of bribe·taking were 
detected? . 

'!'he HODOurable Sir Archibald Rowlands: None, Sir; it was not intended to 
find out bribe· taking. 
Mr. Muu Sub8da.r: Did Government institute any special ~  in 

advance 1;0 prevent the ar:sing of this black·market which I have mentioned and 
which newspapers were commenting upon from day to day, alld every day rates 
were being quoted from Us. 450 to ~  900 for t,housand·rupee notes? And when 
Government sawall this in the press, if they did not put any special machinery 
Lefore, did they institute any special machinery later for catching specific cases 
and punishing them 1 
The Honourab!e Sir -Archibald Rowlands: We sent a telegram to every 

District Magistrate in India to watch out every day. 

Seth Govind Das: The Honourable Member said that anything done here will 
produce a black·market. ;M;ay I know who is responsible for it? ~ p.overn-
ment not responsible for such a state of things? . 

The Honourable Sir Archibald Rowlands: I have no doubt at all that Govern· 
Ultmt are not entirely free from blame but I think there are people in this country' 
who are only too ready to take advantage of it. 

seth GovlDd Das: Is the Honourable Member aware that if there is a 
national Government, these black·markets will not exist? 
The Honourable Sir Archibald Rowlands: That is not a question of faGt; it is 

a matter of opinion. 

Ill. Kuu Bub8da.r: May I know what steps the Honourable Member will 
now take to restore confidence in note issue generally throughout the countrv to 
some extent, because loss of confidence haa taken place? • 

The HOIlourable Sir Archibald Rowlands: I do not agree that t·here has been 
Ull;V loss of confid('nce except that induced by people who like to make mischief. 
In point of fact, we have pUblished the fact that there is no intention of demoneti. 
sing au,Y other notes. 

Sreelut Rohinl Kumar Ohaudhurt: Mav I know what steps were taken to 
lJotify the Ordinance in rural areas? • 

The Honourable Sir Archibald Rowl&llda: WfJ gave publicity to this on the 
wireless, we published it in the press; we sent copies to every bank and to every 
District Magistrate. I admit that they got there late. 

Dr. Sir Zia. 'Uddbl, Ahmad: !s t.he Honourable Member aware that large 
numbers of notes of high denommatlon were t.ransferred to Indian States Rnd 
they were also mishandled by smaller banks? 

.'the BoDourabie Sir ~ Bowl&DcIa: 1 would be very grateful for the 
evidence in possession of the Honoumblt> Member. 

Shrt KobaD Lal BIbeD&: May I know what furtper steps, if ~  -Go.vem. 
ment propose to take to ~  bribe·givers and bribe.takers? 

fte Boaourable SIr ~ Bowlul4a: The declaration forms both 8S to 
the names of the people tendering them Qnd the deolarations thev made are 
being carefully scrutinised. . 
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Pro!. N. G. ltuga: What is the estimate of the gain derived ?y Government 
as well as the public as a result-of the promulgation of the Ordmance? 

The Honoura.ble Sir Archibald Rowlands: It is inestimable . 

. :Mr. Kanu Sube'dar: ~  I know what ~  done by ~  when they 
came to know that the signatures of J. P. S and Honorary Magistrates were 
being forged on the presentation forms by applicants? 

The Honoura.ble Sir Archiba.ld Rowlands: I WIIS not aware of that. 

Shri Sri Pra.ka.sa: IR the Honourable Member sure that the objects for which 
he issued this Ordinance have been fulfilled, and can he tell us the number of 
guilty persons he has caught? 

• 
The Honourable Sir Archibald Rowlands: We are examining the derlarations 

in great detail 

Sreelut RohiDi Kumar Ohaudhuri: May I know if IIny special instructions 
were issued to the District Officers and Sub-divisional Officers for the purpose of 
notifying this Ordinance in the rural areaR? 

The Honourable Sit Archiba.ld Rowlands: Yes, Sir. 

BROADOASTING STATION AT PATNA 

418. *lIr. lIadandhari Singh: (a) Will the Honourable Member for Informa-
tion and Broadcasting please state if there is any scheme to start a Broadcasting 
Stat jon at Patna (Bihar)? . 

(b) If the .&nswer to (a) is in the affirmative, when will the Broad'Casting 
Station begin to function? 

The Honourable Sir Akbar llydarl: (a) Yes, 

(b) The replacement equipment is Rwaitea from United Kingdom. No definite 
date ('lin, therefore. be fixed for the functioning of the station. 

Sri 11. 1Ia.rayUUUllurthl: Is Pstna the only new broadcasting station that i. 
now under contemplation or are there others also? 

The Honourable Sir Akbar Jlydari: There are others also. 

Babu Ram 1Ia.rayan Singh.: In the last Budget session of the .Assembly it 
was announced· that Patna will be t.he first broadoasting station to be con-
structed. Has that priority been cancelled or does it still stand? 

Thf Hououra.bJ;e Sir Akbar JlJdarl: It stands. 

Prof. If. G. Ranga: Is it not a fact that Government have been trying to 
get this broadcasting machinery and other R.pparatus for the last two years? 

The HODourable Sir Akbar Byclarl: Yes, Sir; the previous equipment was 
'!=unk. 

Sri N. Narayanamurthl: Will the Honourable Member state what other 
stlltionR are in contempllltion? 

The Honourable Sir Akbar Jlyda.rt: Karachi is one, Nagpur is another. and 
there are others. 

Sri II. AIWlthasayanam Ayyanga.r: MIrV' I know if in Delhi there are .. 
number of stations working for carrying on propaganda in the eastern countries 
anrl in Persia, Arabia and other places? Cannot this machinery be released 
for establishing the Patna ~  

The Honourable Sir Akbar Jlydari: That does not seem to arise. ' 

Shri Satya Narayan Sinha: May I know for how long this scheme of start-
ing a broadcasting station at Patua has been undflr consideration? 

B 
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The Honourable Sir Akbar Hydarl: For quite a time but, as I exnlained in 

&nswer to a question by my Honourable friend Prof. Ranll'a. the first lot ot 
equipment. was sunk, and the one whicb is now expected is under test in the 
United Kingdom, and I hope it will come soon. 

Sri K. A.II&utha8&yanam .A.yyangar: I am asking the Hrutourable Member 
why he should go to the United Kingdom for getting machinery for Patna. 
There is machinery here which is used for carrying on propaganda. in various 
countries, and why cannot that machinery be sant to Patmr? 

The HOIlourable SIr Akbar Jlydari: I cannot answer that without notice. 
Sri K. AIlanthalayaum .A.yyangar: I said even yesterday that there are •. 

number of such machines which were used during the war for prqpag&uda pur-
poses and which can now be released. Orissa has no broadcasting station, the-
4.'elugu language has not got ODe and other languages also have no broadcasting 
stations. Why cannot one set of machinery be installed in Patna· and why. 
should notice be wanted for this? 

The Honourable Sir Akbar Jlydari: The only reason why I wanted notice 
WS£. t.hat I may get the question examined and give a reasonable answer to the-
question. 

Sri II • .AJl&ntllasayanam An&ngar: Why did it not strike my Honourable 
friend to utilise those already in existence which have been thrown out of U8& 
after the war? Why should' he want any illumination from me? 

(No reply was given.) 
APPoINTMENTS UNDER UNIFIED SOALES OF PAY 

419. *Kr. B. B. Varma: (8) With referp.nce to the Home Department Offic& 
Memo. No. ] /8/44-Ests(SJ, dated the 30th October. 1944, and the Financ& 
Department. Office Memo. No. F.44(3)W /44, dlrled the 20th January, 1945, 
regarding Unified Bcales of Pay, will the Honourable the Home Member pleaa& 
state whether the Unified Bcales of Pay introduced during the War are going 
to be abolished? If so, by what date are they likely to be abolished? 

(b) Do Governml¥lt propose to appoint those persons, who are in the Unified 
SCllies of Pay, in the First and Third Divisions of the Government. of India 
Se('l'etariat, when these Unified Bcales of Pay are abolished? 

(0) Is it a fact that in several Departments of tbJ:! Government of India 
even non-graduates have been appointed in the . A' Grade of the Unified Bcales 
of Pay? If so, how many, and· what are the reasons for doing so? 

(d) Are Government aware that non-graduat.es have been appointed in the 
'A' Grade while the Federal Public Service Commission's qualified graduate. 
have been given only . B' grade in certain Departments 1 If so,. why? 

Thl' lIoDourable Sir .John Thome: (8') and (b). These matters a.re under 
consideration. 

(c) As the number of candidates who qualified for appointment to Grad& 
, A' in the examination held by the Federal Public Bervice Commission was 
insufficient to fill all available vacancies. Departments were authorised to 
rccruit t.o such vacancies themselves where necessar:v. I understand ilbab 
under this dispensation at least one non-graduate has been directly appointed 
to the 'A' Grade, but my information is not complete. Some non-graduates 
have been promoted to the 'A' Grade, but I am not aware of the exact number. 
To collect information on these points would mean a good deal of labour. 

(d) With the first part of this clause I have alread:v dealt in the answer to 
the preceding clause. As regards the second part of the clause, it is quite 
possible tha,t the Commission has nominated graduates to the 'B' Grade. In 
accordanee with the terms of the notice for the examinations it was Qpen to the 
Commission to nominate for Grade 'B' those ca!l.didates who did not qualify 
for Grade 'A' but who secured more thaD a prescnoed minimum of marks. 

Prof. If. G. BlDga: Is it not a fact. that non-graduates have been a.ppointed 
directly to 'A' Grade? 

ft.e Honourable Sir 101m TbO'1'l1e: I think I have answered that. 
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1Ir01. J1'. G. Ruga: The 8Ilswer was that non-graduates have been promoted 
to . A.' Grade, but not that non-graduates were not being appointed. 

TILe Honourable Sir John Thome: My replv was that I understand that 
under this dispensation at least one non-graduate has beeu directly appointed 
to the 'A' Grade; but my information is not complete. 
Prof. J1'. G. RaDga: If there were graduates available and they were appoint-

ed to 'B' Grade, why should non-graduates be directly recruitt'd to the 'A' 
Urad.&? 

The B.ODoarable Sir John Thome: I am quite prepa.red to admit that there-
may have been some difference in standa.rds in some Departments, but I think 
it has been on a very small scale, the arrangement is purely temporary ud 1 
do not think it is necessary to pursue it further. 

A,pPOINTBrIlIINTS UNDD UNIFIED SCALES OF PAY 

420. -Mr. B. B. Varma: (II) Will the Honourable the Home Mt'mber please 
state the policy of Government in the matter of retrenchment in the Govern-
ment of India of persons recruited directly in the Unified Bcales of Pay 1 

(b) Do Government propose to retrench all those persons who were appointed 
directly in the 'A' Grade in preference to those who were promoted· to that 
grade departmentally 1 

(c) If the position be as stated in (b) above, do Government propose to 
consider declaring the former lIS junior to the ~  

(d) Is it a fact that persons who are on deputation Ilnd were appointed m 
the ,. A" Grade have been confirmed in some Departments in that grade in super-
session of the claims of the departmentally promoted persons 1 If so, what 
action do Governmt'nt propose to take in the ma.tter to set things right 1 
'!'he Honourable Sir John Thome: (a) The following instructions have beau 

ilsued in respect of persons in temporary Government service who have to be 
retrenched: 
(i) to safeguard the iuterests of. minority communities, vide Home Depart-

ment Press Communique dated 4th Octobt'r 1945, 8' copy of which was placed 
on the table of the House on the 7th February; 

, (ii) to give retrenched men the use of the Employment Exchanges set up 
by Government; this will mean broadly speaking that. they are given the same-
facilities for finding alternative employment as are enjoyed by ~  demobililed 
from the Forces. 

(b) and (c). I understand the phrase "promoted to that grade depart-
mentally" to mean permanent employees who have been promoted to offioiate 
in the Assistants Grade. So far as I am aware, the question lias not arisen. 
(d) I do not understand the question as no one can be confirmed in the 

'A' Grade. 

HINDI AND UBDU OB HINDUSTANI PBOGBAJDIJII8 FOB ALL-INDIA. RADIO 

'21. *Kr. K. R. Kaaanl: (a) Has the attention of the Honourable Member 
for Information and Broadcasting been drawn to a news report entitled "Hindi-
Urdu Policy: Information and Broadcasting Member 1I0lds ~ which 
appeared in the Hindllstan Times, dated January 29, 19461 

(b) Is it a fact that such a Conference· was held in which the Hindi-Urdu 
policy of the All-India Radio was discussed? 

(c) Is it a fact that the majorit.y of members taking part in this Conference 
recommendl'd a curtailment of Hindustani broadcasts in favour of separate 
broadcasts in Hindi and Urdu? 

(d) Axe Government aware of the fact that such a recommendation would 
he regarded as most retrograde by the progressive II.Ild nationalist section of 
the people who strongly support Mahatma. ~  's movement for thE' develop-
ment of a common national language 1 

B 2 
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(e) Are Government aware of ,the fact that in ~  of. such a mo,:e-
ment, Mahatma Gandhi has resigned· from assoCIatIOns holdmg separatist-
views in language? 

(f) Does the Honourable Member ~  .. to ~  an ~ ~ that ~
ernment (i) will not encourage separatism, (u) will not curtail Hmdustaru or 
binder its development, and (iii) will encourage t.he development of a common 
national Janguage ~  the medium of the radio? 

The JIoDourable Sir Akbar Kydarl: (a) Yes. 

(11) Yes. 
(c) No. 

(d) Yes if such a recommendation were made· 

(e) Yes. 

(f) Yes as far as it lies in my power. 

lIIr. )[. R. )[&8IDl: Arising out of the answer to part (c) that the report 
is not correct, will the Honourable Member kindly tell us what e;xactly is the 
recommendation of the Confel'ence'l -

The Honourable Sir Akbar llydar1: I will read it out from the Press Note: 
"After a full dilcua.ion, the Committee ~  came to the conclusion that the 

Ollie of Hindustani as the common language for newa bulletins, thoulZh not free from diftlcul-
tiM, should not be given up without a further attempt at arriving at a generally acceptable 
vocabulary ... 

Shri Sri Prak&8a: Will the Honourable Member for mv illumination, 
kindly give his reply to the question I am asking in Hindus'tani, Urdu and 
Hindi, ill order that I may understand what eXlICtly thes£' languages are? 
The Honourable str Akbar Hydart: I regret my inability to do so. 

Mr ... R. )[888111: Will the Honourable Member consider the members 
of this House as experts in terms of the Press Note which he has refered to, 
by placing a copy of the Lexicon which has been prepared, of English word. 
with their Hindi and Urdu equivslents, in tQ.e Library of the House? 

The Honourable Sir Akbar BJdld: Certainly. 
ANTI-CoNGRBSS PROPAGANDA BY INDIAN INFORMATION OFFICB, WASHINGTON 

US. -Beth Qov1nd Das: (8) Will the Honourable Member for Iniormation 
"!ld Broadcasting be pleased· to state if it is a flllCt that the Indian Information 
Office at Washington haa been spending money for the anti-Congress propaganda 
by publishing, subsidising and circulating a number of books from the year 
1942 to 19451 
(b) Will the Honourable Member lay on the table the number of such 

books with their names, the names of the authors and the total expenditure 
Incurred on t.bem? 
(c) What was the total amount spent in the Unit-ed States on propaganda 

during 1942-48, ]948·44, 1944-4:5, with special reference to the following: 
(i) expenses of Sir Girja Shanker Bajpai's Office; 
(ii) Expenses incurred on publicity materials, posters, .pamphlets, cables 

sent to the tTnited States of America; 
(iii) expenses incun-ed on sending the various missions such as the 'Sarma 

Mission'; 
.(iv) ;xpenses incUl'red on the specia.l Publicity Officer maintained for pre-

panng bternture Rent t.o America; and 
(v) expenses on air travel to America incurred by the officials of his Depart-

.nent at short intervals? 

'The lIbDoarable Str .Akbar Hydart: (a) Not tha.t I am aware of. 
(b) Does not arise. 

{o) (i) 1942·43 

1943-44 

]9"45 

RI!. 

4,61,600 

7,08,825 

8,59,300 
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(ii) Publicity to America haa beell handled as part of the normal external 
publieity duties of the attaclled offices of this ~  but ~ ~ ~
ourable Member is referring to the budget of the Indum InformatlOll l:)ervlCes 
maintained in America it was lts. 61.542, Rs. 1·55 lakhs and 4:11 lakhs in the 
three ~ ears respectively. 

.. (iii) I presume the Honourable Member is reh-rring to the four ~  
(Sir Srinivasa Sarma., Sit" H. G. Misra, Mr. u. H. Hhole Hnd ~  M: Ghlas-
uddin) sent to America during the year 1943-44. If so, expendIture mcurred 
on their visit was Rs. 59,000. 

(iv) United Publications produce a magazine called 'Perspective', ~ 
towards Amedca. The Editor of this magazine is in receipt of a pay of Rs. 850 
p. m· in the scale of Us. 800-50-1,000. 
(v) .Hs. 9,728. 

Seth GoviDd D&8: The Honourable Member has denied the allegation which' 
111 contained in parts (a) and (b) of my question, but does the Honourable 
Member know, Sir, that these two books-"What Does Gandhi Want", and 
.. A l-:eport on India "-were written by Mr. Raman who is an employee of the 
liovernment of India? 

'!'he Honourable Sir ~ Hydari: I do not know whether they wera 
written by him .  .  . 

Diwan Ohaman Lall: His name is on the books. 

The Honourable Sir .Akbar Bydari: I did not know of the existence of these' 
books. Mr. Raman is leaving the service of the Government by the end of 
this month. 

Seth OOviDd Du: When he has denied this fact, may I know how does he 
sa;)' that no anti-Congress propaganda is being carried out in America when 
actually an employee of the Government of India has written books like "What 
Does Gandhi Want" and "A Report on India"? . 
The ~  Sir .Akbar Bydar1:  I said,. Sir, "Not that I am aware of!'. 

Now that the Honourable Member has mentioned these two books, I will find 
out whether these two books were issued with the funds  made available by 
lioverninent. 

Beth GoviDd Du: Does the Honourable Member know that His Excellency 
Lord Wavell wrote to Lord Halifax that there is a great agitation in India 
~  the propaganda which is being carried on in the United States of 

Aml>rica and such huge sums of money which are being spent there should not 
be spent? 

'!'he Bonourable Sir Akbar Bydari: I do not know of this correspondence. 
Kr. T. OhapmlD.-Kortlmer: In answer to part (c) of the question, I notice 

from the reply of the Honourable Member that the expenses on this item have. 
practically doubled in the last few years. Is ~ Honourable Member going to 
take I!teps tJ curtail that expenditure drastically? ' 

The Honourable Sir Akbar Bydar1: I made the same enquiry and was told 
that the reason for the increased expenditure 'is the high price of American 
pUblications which have to be purchased; but I will certainlv make a further 
enquiry into the matter. • 

Seth Govind Du: Is it a fact that a. Palace has been purchased in America 
for Sir Girja. Shankar Bajpai at the cost of half a million dollars? 

Tile Bonourable Sir Akbar Bydar1: That qUl>stion should be addressed to 
the Secretary, ,External Affairs Department. . 

Diwan Ohaman !.aU: May I ask my Honourable friend whether it is the 
policy ~ the Government .of India to continue to pay money for propaganda 
m Amerlca of the type eVldenced by these questions and answers? 

The BODOura.ble Sir Akbar Bydari: I have not accepted the statement pf 
my honourable friend that the kind of propaganda which he complains of has 
been financed by the Gov,ernment of India, but if he wants to know whether 
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we propose carrying on propagllDda on behalf of 'India in America.. the answer 
1S in the affirmative. 
Seth Govind Daa: Is it a fact that the Government of India is sending 

cables practically every day from here Rnd a lot of money is being spent OIl 
that? . 
Th,e Honourable Sir Akbar Hydarl: Yes. Bir. quite' a large Bum of money is 

spent on sending cables. 

Seth Govind D&8: Will the Honourable Member deny that these cables 
'Sometimes contain propaganda against the Congress? 

The KOIDourable Sir Akbar HJd&r1: Not that I am lIWare of. but if the Hon-
(l1ll'able Member will onl:v come and have a word with me' I can ('xplain the 
thingll to him. 

Sri ]I. Ananthasayanam Anangar: ApIITt from carrying on Bny particular 
kind of propaganda-anti or for the Congress-what, is the need for carrying on 
any propaganda any longer in America? 
The HOIlourabJ.e Sir Akbar Jlydari: That is a matter of opinion. India 

wants a certain number of things from Ameriea. The people of America are 
rather ignorant of our achievements whether cultural or inaustrial and it is a 
good thing for them to know something of us. That is the view of the present 
Government. When the new Government comes they can change matters. 

Sri •• .AIl&nthaBaJanam A.yyangar: May I know if any propaganda bas 
been carried on or has any propaganda :vet to be carried on? 

The Honourable Sir .Akbar Bydari: Certainly. 

Sri •• .Ananthuayanam Anaqat: Then whans it? 
The Honourable Sir Akbar HJdari: Wait lind see. 
Shri Kohan Lal Sak8ena: What is the reason for the resignation of Mr. 

~ , 

'the Honourable Sir .Akbar Jlydarl: No reason. 
Shri Kohan La1 Sakl8ba: Is it because of the impending danger' of the 

.National Govemment to -be formed·? 

'Mr. Prealdent: That is for Mr. Raman to say. 

Sbrl Sri Prall:lIa: How many books does Mr. Raman propose to write before 
be retires at the end of the month! 

The BOD01U'&b1e Sir Akbar Bydarl: He would have to be a very quick writer 
if he is to write them between now npd the 28th of this month when he goes. 

Ihri Sri Pr&kala: Propaganda is always quick work . 
.IIr. Pralll4ent: Next question. 

WAB SUVIOlDS V AOANOIlDS FOB BBITISBlDBS AND INDIANS 

428. ·Seth Govtnd Du: (a) Will the Honourable the Horne Member be 
pleased to state how many vacancies in civil services have been reserved for 
W8'l' service candidat.es? 

(b) Are they meant for only Britishers or also for Indians? 

(c) If the answer is that for Indians alPO, will the Honourable member 
state the percentage fixed for Britishers and Indians? 

The HODOUrIble Sir John Thome: (a) The following number of vaoancies 
have been reserved for 'war service' candidates in the various services: 

Seoretary of State'. Servio811 336 . 

Central Servio811 • 488 

(b) Of the vacancies in the Secretary of State's Services, 197 fall to Euro-
peans and 189 to Indians; Indian vacancies which arose in the early yeaH' bf 
the wllr have already been filled. 
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There' is no ,reservation of vacancies in the Cent.ra.l Services for Europeans. 

{o) The ratio of British and Iudian recruitment is as follows: 

Le.S. 
I.P •. 

Europeans 

50 

60 

Indiana 

50 

" 'Beth GoViDd Das: Why is it that such a big ratio for Europeans is being 
kept ~ 

The Honourable Sir John Thorne: I do not quite understand my Honour-
,able friend's question. The ratio has not been raised. 

Seth GoViDd Das: Why is it bt!il1g kept up at ~  high numbers? 

The Bonourable Sir John Thorne: That is a question that was well venti-
lated on the floor of this House all an adjournment motion. 

Kr. lIIanu Subedar: With regard to the 197 places which will be filled up 
with Britishers, has the Honourable Member sent down to the Secretary of 
Stltte both the debate and the IIhort notice question and supplementaries in 
which it was asked by this side Qf the House that. as a goodwill gesture His 
M9'jesty'r Government should not fill up any more places with heavy handica.p 
to Indian finances ill view of the great compensations which were provided? 

The Honourable Sir John ftorne: 'l'hE' proceedings in both instances will be 
tlent. I am not certnin whether they have been sent and whet.her we have 
yet received them. 

Sri lII. AnaDthasayanam Ayyangar: If all the p;aces are to be filled why 
are these things not hurriedly sent up? 

Kr. Jl&Du Subedar: Will my Honourable friend lUldertake to send a special 
,cable, if necessary tqe cost will be collectecl by Members from this side, to 
Hia MajE'sty's Go\,enlment, that in view of the delegation. which is comiDl 
:from the United Kingdom-R' very distinguished aud highly placed delegation 
--this is the least gesture which they ean make to the people of this country? 

The Bonourable Sir John Thome: That h; a fresh question to which I 
eould be ullwillillg to reply on the sJlur of the moment. 

Dlwan Oh&man r..U: Ha've the Government of India come to any conclu-
-Bions 8S the result of the debate on this subject that took place on the floor of 
this HOllse? 

fte Honourable Sir John Thome: No fresh conclusion. 

Dlwan OUman Lan: May 1 take it t,hat the Government of India do noi 
intend to It'commend the stoppage of any further recruitment. as evidenced b.v 
these questions und answers? 

fte Honourable Sir John Thorne: Yes, Sir. 

Diwill Ohaman x.n: III it the intention of the Government of India to Bout 
tne opinion of this House? 

fte BonOllr&ble Sir John Thorne: Sir, I have replied to the questions so 
f!lJ' as they asked for informa.tion. r suggest tliali my ~  present quel-
tion is B piece of embroidery of his own manufacture on the previous question. 

Dlwlll Ob&man LaU: ;May I ask my Honourable friend whether it does not 
arise out of his own admission that the Government of India stand where they 
-do, namely, that they are not prepared to budge an inch? 
The BODOU1'able Sir Jolm Tborne: The question of flouting the opinion of 

the House is a matter of opinion. I do not admit that any action taken by the 
Government of India or any omission to take action is' done with the intention 
of ,.outing the opinion of this House. 

Dlwill Chaman Lan: Is my Honoura.ble friend prepared to accept the 
()pinion of this House? 

,Mr. T. Ohapman-Jlortimer: On a point of order. Are all these question. 
and their replies in ordel'? I suggest that they are not.. 
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1If. PIu1dent: One qU6!1tion follows the other and the other question arises 

out oj' the reply . 

.,. T. Ohapman-Korumer: I suggest that the questions cast an inference 
which is ,contJ"ary to Standing Orders. 

Bit. B. V. CJ.adgij: Are you finding the questions awkward? 
Kr. llana Subedar: Have Government considered that permitting of further 

. pasMage of timt: and· not having informed the Secretary of State of our wishes 
to keep this whole process in abeyance will result in the places being filled up 
a.r:.d the matter being too late? Contracts will be made with the parties. Have 
you considered that? • 

The B0D01D'&ble Sir IOhn Thome: We have considered that. If the present. 
arrapgements made by the Secretary of State are not changed'by him that will 
be thfl result. . 

Shzi Xo!laa W1 S&kIena:. I want to know ~  the Government con-
sidE-red' the position in the light oT die adjournment motion passed by the 
l:iouse'l 

The Honourable Sir lohn Thome: Yes, Sir· 

Shrl Sri PrakaBa: Will the Honourable Member consider the desirability of 
Europeanising the lower service, ~  those of the chaprassis and others? 

The Honourable Sir Edward Benthall: On the point of admissibility of sup-
plementaries, is it not correct parliamentary practice ~  an answer should 
he confined· to the points contained in the question and that further supple-
mentaries should be only such as urc necessary for the elucidation of the 
answt'rs already given? 

JIIr. PresIdent: Thnt is the correct procedure. Order, order. Next questioll. 

SUUGBTlDB OF CALVES IN MILITARY DAmy.FARMS 

&24. *Pundlt ThakUr Das. Bha.rgava: tal \Vill the Wur SeCl'etUl'Y kilidly 
staf.tl (i) t,he number of mlic:h cows und buffuloes ill the Military Dairy Farms in 
India, and (ii) and number of calves (cow and buffaloes) with the dams? 

(b) Is it IS fact that the calves are slaughtered 116 soon as they are born or 
within. a fortnight of their birth in these Military Dairy FIlI'nlS iu 1mb:1 11 

not, are they nourished and allowed to grow? 

(c) How are they subsequently disposed of? If they are auctioned off. 
what is the average age when they are auctioned? 

Kr. P.1IUOD: (a) (i) On the 31st December 1945 the tota.l number of milch 
~  in Military Farms in India was approximately: 

Milch Co_ . 4,8:a 

Milch buft"aloea • 53,950 

(ii) It is not-the practice on Military Farms to real: calves with their dams. 
'I 'he\' are weaned at birth. On the Slst December, 1945, there were, however, 
in Military Farms the following number of young stock: 

c'owa . 3,799 

Buffaloee 8,40. 

(b) and (e). No, Sir. In those Provinces in which legislation prohibits 
the slaughter of male and female cow calves and female buffaloe calves no 
suoh calves are slaughtered except a small proportion (considerably less than 
1 pt:·r cent.) which have to be destroyed on veterinary advice. All normal 
bealthy cal\'es ure nourished aud allowed to grow. In Provinces where 
slaughter is allowed by law, the majority of male culveR, and a percentage of 
female calves depending on the demand for meut and the availahilit:y of feeding 
grains nre Rbughtered to provide mea·t. Surplus calves are eithpr given awllY 
free of charge when 14 da;v& old to anyone who certifies that' he does not intend 
to slaughter, or alternatively they are sold b.,' private treat.v or pubiic auction, 
whiche\-er is more Rtivantageous to the State, at Ilny. age whenever a suitable 
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market offers. '1'he same applies in other Provinces to those w.hich are not 
slaughtered for mHut. 

8eth GoviDd Des: With respect to cllmse (b) of the question, will the Hon-
ourable Member ell quire liS far as the Jubbulpore Military Dairy gCies, that_ 
all the calves are sluughtered-? 
• .Mr. P. MIIOD: It. is not tI. fact. 

Seth OOvind Das: Will the HOllourab:e Member make enquiries? 

lIIr. P. MUOD: That ull the culves are slaughtered 1n ~ ~ 

Seth GoviDd Das: Most of the calves are slaughtered. 

~  P. "lOll: May I ask the dnte of his informatIon? 
Seth Govind Das: Most recent. Up-tC/-date. 

Mr. P. Mason: 1 will make enquiries but I think it will prove to be not a,t 
tact. -
Mr. JbDu Subedar: May I know why the total llumber of cows has come 

down u'nd what if any steps the militury people are taking to increase the 
11 umber and to provide good· breed? 

Mr. P. JIb8On: '1'he object, Sir, ilS to provide milk of the best quality and 
it uues not Ill:lcessuriiy follow that if you increase the number of cattle you. 
improve the quality or quantity of the ~  As my friend will notice ill the 
HinduBtan 'l"imell this morning, there are recommendatiolls with, regard to 
the defects in India's milk p,roduction system in whieh it is stated that one 
of the first ep.soutills to It' heulthy milk industry in India is to reduce the cattle 
population from 219 milliou to 140 million, That is the principle which we 
follow in the mi:itary dairies, 

l'tlr, M&!Ilu Subedar: That does not refer to the cows held by the miIitur,Y. 
1\1 v Honourahle friend hus entil'ely missed my point. At present the Military 
Dt'purtment g.et the very best animals available in the private mal'ket and 
denude pr;vUle ownership of these animals. Should not one expect, from the-
MhituJ'Y Department at all events, who cla.im to be well organised, thlrt they 
will set up breeding process aud provide their own cows and provide a little 
surplus of the better breed for the public? 

IIr. P. Xuon: I think that is a question for the Agricultural Department 
rather than for the WUl" Department: We maintain cattle in order to feed our 
own ~  

Mr. Jl&nu Subedar: Th:s is a case of lack of co-ordination betwl'en the 
various departments, 1 ugain enquire whether the Military Department will 
not make a s1'ecill'l effort not only to breed the animals for themselves but to· 
crellte n surplus of better breed to be made available for the civilian popula-
tion, iust.p.ad of raiding the civil population's stl)cks for the best animals that 
they hu,'e. 

Ilr. P. MasOD: Sir, I do not admit that we rui,l the civil market for the 
best cattle bllt I will certainly inquire into the ~  suggested by my 
H.onourable [riend. 
SreeJut :B.OblDi Kumar Ohaudhurl: Is it. not n. fact that in certain military 

camps in Assam calves were sold ut'('ording to their weight" the whole under-
l:ving idea being the quantitv of llIeat that ~  be available from them? 
Mr. P. Mason: Yes" that is what I sllid. 

PRoVINCIAL DEPUTATIONISTS IN CENTRAL GOVERNMENT SERVICES 

425. *Ba.tlz Mohammad Abdullah: (u) Will the Honourable-the Home 
Member please state whether he proposes to issue instructions to the various· 
Departments to revert llIell with lien!' 011 posts in Provinces and other Dellart-

~  and to keep on those with no permanent jobs? 
(b) Is it n fact that some officers with liens have been given quasi-perma-

lIent jobs in the Supply Department and retained in the Dew organisation OD 
a much higher pay -than they "'ouM get ill their own provincial jobs or jobs in 
othor Departments? .. 
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'l'he BoaOurab1e Sir John Thome: (a) I do not think it necessary to issue 

.lDstructions. Each case is decided on its merits with due regard to the essen-
tial needs of both' the borrowing aud· lending Departments or Governments. 
'l'he automatic reversion of such men from posts in which they have gained 
valuable experience would create administrative difficulties, .. 
(b) No. Some officers borrowed from Provinces and other Departments aTe 

'being rAtained in the Industries and· Supplies Department (the late Supply 
Department) on a temporary basis. Some of these officers are getting higher 
pay because of the more responsible nature of their duties. 

Prof. N. G. Ranga: Is the Honourable Member aWBre that many of these 
~  officers who 'have been given extension of service are most of 

-thE' time sleeping in their offices? \ 

The HODoarable Sir John Thorne: Sir, the question does not relate to 
superannuated officers. . , 

~  IN. SERVICE TO ~  MEN 
428. *Bds Mohammad Abdrinah: (n) Will t.he Honouruble the Home 

Member please state the policy of Government in the matter of ~  after 
·the E.'xpil'Y of tenure on various jobs as well as extensions in servIce after the 
.age of superannuation? 
(b) Have Government evolved any policy now after the termination of the 

'war different to what they followed in this respect during the war? 
The Honourable Sir John Thorne: (a) and (b). An ~  tenure. in n 

pRrticular post is extended only if it is administratively ~ ~  or. a .sUltable 
illlbsti£l}te cannot immediately be found. No change of pohcy IS reqUIred. 
As regards retention after the age of superannuation, the Honourable Mem-

ber's attention is invited to the reply I have just given to Mr. Ma.nu Subedar's 
.question No. 414. 
Sri :II . .Ananthalayanam Ayyang&r: If any of these superannuated men have 

.bHen taken or retained in service only for t·he duration of the war, may I know 
what steps have been taken to send them awa.y, now that the war is over? 
The HCllDourable Sir John '!'horne: That quest,ion is Clovered by my answer 

t(l ~  supplementary quelltion. Each case is examillea on its merits and 
"With regard to the circumstances of tbe department concerned. 
Sri .. .AIlanthaaayanam Ayyangu: May I know whether at the time these 

~  were granted, they were granted for short periods or indefinitel:v to 
,be terminated at will? • 

The 1ronourable Sir John Thome: Ol'dinaTily one ;vellr at a time. 

EOONOMIC ADVISER TO GOVERNMENT OF INDIA 

417. ·PIof. N. G. Ranp: Will the Honourable the Finance Member be 
:pleased to state: 
(a) for whnt period the Economic Adviser was appoin£ed; 
(b) when it is likely to come to an elld; 
(0) whether any steps ure being taken fo secure the services of an -Indian 

·economist to take his place, when he goes to England, or whether Government 
,are contemplating the extension of t,he tenn of the present Economic Adviser; 
and 
(d) whether Government are aware of the censure motion passed by the 

_Assembly when he was appointed? 
The Honourable Sir Archibald Bowl&nda: With your permission, Sir, I pro-

.pose to answer questions 427 and 428 together. 

These questions have been transferred to the Commerce Department and 
my oolJeague, the Commerce ~ will rep:v on the 25th and the 28th 
inst!Lu1. J'espectively. . 

REOOMMENDATIONS OF TtlE SALT SURVEY CoM1'tIITTEE 

taa. ·Seth Sukhdev: (a) Will the Honourable the Finance Member be 
'pleased to sta.te if: 

tFor answer to this question, .ee anBWf'r to question No. 427. 
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(i) as a result of thE' recommendations of the Salt Survey Committee West 
Coast factories have incurred their output of salt from 220,000 tons to 470,000 
·tons per annum; 

(ll) 80 per cent. of the salt requil'ement!l of Bengaol and adjacent markets 
ean now be supplied by the salt works on the West Coast of India; 

(iii) the Governwent of India's most recent import allotments of salt for 
the six months January/.June 1946 were: Aden 91,000 tons, other a.rell8 (Middle 
East) 21,000 tons, and Indian salt manufacturers only 68,000 tons; IIJld 

(iv) this programme has been temporarily suspended owing to the large 
accumulations of salt in Bengal due to excessive imports from foreign countries 
in 1944 and 1945? 
(b) Do the Government of Indio propose to ensure the maximum use of 

India" salt productiCJn for Bengal and· adjacent Provinces by: • 

(i) restricting the issue of licences for the importation of salt from Aden; ., 
an. 

,(ii) discontinuing altogether imports from other foreign sources? 

WARRANTS AGAINST UNDERGROUND POLITICALS 

09. ·Sri R. VeDkatuubba RedcUar: Will the Honourable the Home Mem-
'ber be pleased to state: 

(a) the number of underground politicals against whom warrants are pending; 

(b) if Government have taken any action to recall or cancel the Wltrrants 
.of all such pOJitICa1S; and 

(c) if so, the timt! that will be taken for cancelling or withdrawing them, 
and, if not, why not? 

"1"I1e Honourable Sir John Thorne: (a) So far ail the Central Government 
.and the Chief Commissioners are con cel'ued , there are no such warrants 
pending. 

(b) Rnd (c). Do not aril;e. 

Slut Sri Praka8a: Does the Honourable Member intend to withdraw the 
~  against the one individual he was referring to? 

The Honourable Sir Jolin Thorne: I said "none ". 

Prof. ]f. G. Ranp: Have Government instructed the Provincial Govern-
ments to withdraw the warl'ant,l against these underground politicals? 

The Honourable Sir John Thome: I think not. 

Sri II. Ananthasaya.nam AyJangar: May I know if the Honourable Member 
bas taken any steps to ascertain what the number of underground politicals 
:are against whom warrants issued by the Provincial Governments are pending? 

'l'b. Honourable Sir Jolin Thorne: No. Sir. 

Sri II. Ana.nthaaayanam Ayyangar: Why not, Sir? There is a separate 
.department of Information, the Honourable Member in charge of which is 
·sitting to the right of the Honourable the Home Member and there are 
various other departments of information too. What then is the business of 
-the Government of India? What reasons have they for not collecting this 
informa tion ? 

The Honourable Sir John Thome: The reason is quite simple: the matter 
.ill not primarily the concern of the Governor General in Council. 
. Sri II. Ana.nthaaayanam A."ha.npr: Sir, the Government of India are 
responsible for the peace and tranquillity of India as a whole. This is not a 
·matter of individual cases here and there nor the chance act of the police 
administration in a particular province. It affects the whole c.f India and 
·therefore the Honourable Member must gather this information. There are 
precedents in the past where Home Members have been giving information 
"With respect to politica1s all over India.. 
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Lt • ..CJol. Dr. J. O. Ohatterjee: The Honourable Member is making a speech. 
SrI. K. ADanthuayanam Ayyangar: The ~ Member does not object, 

what is your objection? Sir, may I refer to Uuling, No. 327 regarding 
•• Refusal to answer: Hessons to be given". It reads: 
"WheD a Government Member I'efused to a1l8Wer a particular queatioD, the Chair 

generally presumed that it was becaulIII it was not in the puhlic interest to answer ~  
qUeition. Hut it ia due to this House that an Honourable Member of Government, refwlIDI: 
to answer 8 particulal' question, should indicate tha gl'ound on which he  refuaes." 
Sir, the information I am seeking is due to us and it is of public interest. 

Shrl Sri Prakua: Say it is not in the ~ interest and be done with it. 

Diwan Ohaman L&ll: How can you expect him to tell a lie? 

Mr. Preaid8llt: I am not inclined to say anything at present.. I feel the 
question will require a little more consideration on my part. The ruling which 
has been quoted by the Honourable Member refers to disclosure of. informa-
tion. Whether the reason given for refusal to disclose information is a 
proper or' improper one is a different matter 011 which the Chair cannot be 
expected to give a ruling. The renson which the Honourable the Home 
Member gave was that it was not the primary concern of the Government of 
India. I do not think I can sit in judgment on the propriety of the reason 
given: it is outside the scope of the functions of the Chair .. Assuming that 
the reason given is improper, I do not think the Chair could go into that 
question. That is how I look at it at present but I shall consider the ques-
tion Jater on. . 

Sit K. ~  Ayya.ngar: I am much obliged to you, Sir, for 
your promise to consider it later. Only one more point I would submit, Sir, 
and that is the ground whether it is t.he province of the Governor General 
in Council or not will have to be decided bv vou. Government should not 
take shelter under that excuse. ~  thinri ~  t,o be scanned cnrefull,\'. 
You will kindly have that also in mind when you consider that aspect. 

Sllrl Kohan :r.J SalaJena: May I put one more supplementary question, Sir? 
May I know whether the 1942 arrests were made at the insfance of fhe GovE'rn-
ment of India? 

".l'he Honourable Sir John Thorne: That hardly arises out of this question. 

8hrl Kohan Lal Smena: It arises because the warrants were issued at the 
instance of the Government of India and these warrants should be withdrawn. 
The Government of India should advise the Provincial Governments. -

JIr. Pruldent: That will be a matter of ~  

(b) WRITTEN ANSWERS 
RBLBASB OF POLmCAL PRISONERS IN UNITED PROVINCES 

&80. "'Sri K. VeDkatalubba Redd1ar: Will the Honourable the Home Mem-
ber be pleased to ~  

(8) if he is aware that· n political prisoner in the Central Provinces, Maga.nlsl 
Bagri, has been sentenced in all to So term of eighty years, that he is suffering 
from acute T.B., and that he is likely to die shortly if not released immediately; 
, (b) if he is aware that in the United Provinces also there are a number of 
political prisoners with terms (If imprisonment varying from forty to fifty years 
and that all of them are suffering from various diseases Imd are not properly 
attended to; and 
(!') if he proposes to consider the desirability of their immediate release? 
Tile Honourable Sir .John Thome: (a) and (b). I have no infonnation. 
(c) Their releasE' is a matter for the Provincial Governments· 

EXCISE DUTY ON BETEl.. NUTS 

'31. "'Sreejut Rohlnl Kumar Ohaudhurt: Will the Honourable the F'inance 
Member be pleased to state: 
(a) in what Provinces the excise duties 011 betel nuts have been levied, 

liDd' from what year; 
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(b) the total amount of excise duties in each of these Provinces year to .year, 
.and the method of assessment in different Provinces; 
(c) if it is a fact that in the Province of Assam taxes are levied both on nuts 

and shells unlike the other Provinces, as a result of which the betel nut· growers 
in Assam are to pay at a rate which is double the rata prevailing in other Pro· 
,-inces: Bud 
(d) whether Government have received any representation protesting agajnst 

the levy of su('h excise duties on nuts; if so. what aetion has bet!n taken on 
·such l'epresen ta tiona 'I 
Kr. B. O. A.. Oook: (a) The exc:se duty on betel nuts was imposed in British 

India with effect from the 1st April, 1944. The provinces in which betel nuts 
are produced, are Assam, BelJgal, Mad·ras, Bombay, aDd Coorg. . 
(b) A statement showing the annual revenue collections on betel nuts in 

-eacn of these provinces is placed on the table of' the Rouse. 
The method of aSStlBSment is the same in all province!!: nuts with Dusl are 

assessed on the estimated weight of the kerMI only: nuts without husk are 
asst>ssed on the actual weight of the nuts at the timeoli ~  
(c) No. 
(d) I presume that the Honourable Member has in mind the levy of eltcit'le 

duty OIl the weight of both llut and husk. In view of wha4 I have stated in 
"part (b), no such complaint can now arise. 

BETEL NUTS 

SIGUf'Mm oJrelJenue eollechou in proviftClU Jor 1944·46 GM 1946·46 (up''' JG_ry 1946) 

Province 194.4.-45 194.546 
(tiD January) .. . --. 

Bombay 
Bombay • 16,91,300 16,92,000 
-C. P. and Berar Nil Nil 

OfJleullCJ 
Bengal 69,53,000 96,77,009 
Assam :J,4.4.,OOO 4.,77,000 
-Orissa Negligible Negligible 

MwJrtJ8 
Madras 4.2,10,309 32,911,081 
oCoorg • 2,4.91 5,283 

Total 1,32,01,100 1,51,4.6,364. 

EnoENDITtTBB INOUB.BBD ON BEHALF OF HIS M.uBSTY'S GoVlllBNDNT 

•• *Sjt ••• V. Gaqu: (a) Will the Honourable the Finance .. Member 
please state his estimate  about the expenditure to be incurred in course of 
the next financial year, i.6., 1946·47, on behalf of His Majesty's Government 
in this counfzy? 
(t.) Has he any proposw before him to treat on. a I8parate footing all the 

expenditure incurred and to be incurred in this country on behalf of ;His 
Majesty's Government after t,he cessation of hostilities in August 1945? 

The Honourable Sir Archibald RowI&Dda: I would ask the Honourable 
Membel' to await my Budget Speech. 

BBOADOASTl'NG OJ' PBOCJIIlDDlNG8 OF CENTRAL LBGISLATIVB ASSB'MBLY 

433. *PImd1tl '.l'IIMar D&8 Bhargava: (a) Will the Honourable Member for 
InfonnBtion and Broadcasting kindly state if he is awa.re that loud.speakers, 
have been installed outside the Legislative Chamber at Lucknow in tJae United 
Provinces and tha,t· the proceedings of the AssembJ,y ore broadcast to the public 
outside? . 
(b) Do Governn;tent propose to consider the advisability of making a similar 

arrangement for the Indian Legislature nt New Delhi? . 
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The BoIlourr.ble Sir Akbar Hyd&rl: The question should have been adclreu-

ad to the HQuourable the Leader of the House. It has a'Ccordingly been trans-
ferred to the F'mal List of stru-red questions for the 28th February, 1946, when 
it will be answered by the Honouf8'ble the Leader of the House. 

RELEASE OF MR. JA.I PRAKASH NABAIN 
iM. ·Shri Satya lfarayan Sinha: (a) Has the attention of the Honourable 

the Home Member been drawn to the news that appeared in the ieaue of the 
Hindustan Time8 on'the 5th February, 1946, that the Bihar Government h"ave 
recommended toO the Central Government for an eady release of J ai Prakasb 
Namin and other detenus in Bihar? . 

(b) Will the Honourable Member be pleased to state when they are going 
to be released? 
tc) Is it a fact that the ban on Socialist and Forward Bloc parties is going 

to bf' removed? If 'so, when? 
'rae Honourable Sir .John ThorDe: (a) 1 have read the article. 
(b) The case of Mr. Jai Prakash Narain is still under review. The other 

persons mentioned in the news item are not prisonerR of the Central Govem-
ment and it is for the Provincial Government to decide about their release. 
(c) There has been no deoision to ~ the ban on the Forward Bloc. I 

have no information about removal of the bans on the Congress Socialist Party; 
their removal is a matter for the Provincial Govenlments whioh imposed them. 

UNSTARRED QUESTIONS AND ANSWERS 

TBAINING OF I.C.S. PROBATIONERS 
65. 1rIr. P. B. (lOla: Will the Honourable the Home Member be pleased to 

state: , 

(a). for how many :vears the scheme for training probationers for the I.e.s. 
at Debra Dun has been in force; and 
(b) the number of probationers so far trained' at Debra Dun? 

The Banoarable Sir lobo ThOrne: (a) and· (b). The ~  was in force at; 
Debra Dun for 4 years ending in August 1944 and during tliis period 69 Indian 
Civil Service probationers received their training. 

TBANSI'ER OF INDIAN ARMY OFFIOERS TO I.C.S. 

68. JIr. P. B. 9ole: Will the Honourable the Home Member please state: 
(a) the number of Indian Army officers whose services have been transfer-

red to thl' I.C.S.; IIDd 

.... Cb) whet-her such officers have been perm8.llently transferred to the civil 
side? 

Ti16 BonQUr&ble Slr 101m Thorne: (a') and (b). No Inaian Army officer hll'S 
beer. transferred to the Indian Civil Service, eitber permanently or tempo-
rarily. The number of vacancies in the Indian Civil Service which are to be 
filled by the recruitment of persons with war service is 217. 

The HonOurable Dr. Sir .. .A.llzul B.uque CCommf'rce Member): Sir, 
12 No N yesterday my friend Sir Ziauddin Ahmed asked a question sbout! 

o  . the procedure regarding the grant of licences f;(I imports. I had 
promised to look into the question. I have looked into it and have also dis-
cussed it with the Honourable the Supply Member. The procedure regarding 
the issue of textile machinery licences is that the Government of India in the 
Planning and in the Industries Departments first determines the regional quota 
~ ~  with ~  all·lndia policy. After that, every application for 
licence which 18 receIved by the Department concerned is forwarded to tpe Pro-
vincial Ilovernment concerned. It is on their "commendation that the licences 
are issued. Therefore. if there is any complaint regarding the selection of a 
particular licensee for one purpose or the other, the responsibility -neB wftb the 
1-'rovincial Government.· 
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Bh:1 Kohan La! Baksena (Luckuow Division: Non-Muhammadan Rural): Is 
it correct ~  Sir, fOl' the Honourable Member to supply the informa--
tion today? 

Dr. Sir Zia 'Uddin Ahm&d (United Provinces Southern Divisions: Muham·· 
medon Rural): The net result is that most of these industries are really looated:. 
ill what I call non-Pakistan Provinces and they are all held by ~  

lIIr. President: With reference to the point raised by Mr. Swena, Sir 
Zip.uddin wanted some further information over a supplementary question thai 
had been asked and the Honourable the Commerce Member is giving the in-
formation beetLuse hOi had promised to give it. 
Ibri JIob&n La! Sak8eD&: But it should have been given on the next day 

whpn ~~ Honourable Member was to answer the next question. The Com-
merce Member was llot to me aIlllwered questions today. 

Mr. President: Perhaps the matter will be stale by that time. 
Sri •• ADalLtbaaa,,&D&m A.yyanlar: (Madras ceded Districts and .Chittoor: 

Non-MuhammadBD Rural):, When he promises to give the information he 
"aDllot give an answer. He can collect the information and lay it on the table, 
The prooedure is that when he gives the information at a later date he ~ 

cuIIl1<:G it. Otherwise we have not beeu given notiCe and we cannot antici •. 
pate what he is going is say. It is not open for supplementary questions. 

Ill. Pr881dent I shall ~  it. 

REPORT OF THE COMMITTEE ON BRETTON-WOODS AGREEMENT 

TDe lloDoU1'&ble Sir Archibald Rowlands (Finance Member): I Dad hoped 
to be in a positiou todliY to preseut the Bretton-Woods Funa and Bank Com-
mittee Report. I am afraid I cannot present it today and hope that by 
tomorrow I will be able to present an interim Report. 

Ihri Sarat OhaDdra Bose (Calcutta: Non-Muha.mmadan Urban1: Sir, I am 
not at all certain that it will be possible for the Committee to place their· Jl.eport 
befol·tl the House tomolTOW. There has been, I admit. a certain amount of 
delay. But the question before the Committee is a most important one and 1 

~ tell the HOUSE> that considerable discussionH have gone on during the 1astl; 
few days, and, in addition to the discussion among the Members themselves,. 
there bave been discussion!; ~ the Honourable ~  Finance Member and 
certain Members on this side of the House. It is not .possible for me at this 
stage to tell the House in detail what has bet'n discussed'. The issues involved 
are major issues and we 011 this side of the House are trying to come to a deci-
sion on those issues primarily in the interests of IndiB'. I know that the Gov-
ernment of India in the recent past came to certain decisions regarding Bretton-
Woods, and the plea put forward:was that there was 0. date ahead. It is also, 
said now that there is another date ahead, namely, a date for sending a person 
from here to attend a meeting which is fixed, I Am told, for the 8th March. r 
recognize that in the past there wail a date ahead and in the immediate future 
there is another date ahead. But the question is of such importance to the 
country as a whole that we cannot allow ourselves to be hustled into a decision. 
The main question which has to be decided is, what is in the interests of India and, 
not what is in the interests of countries outside. In those circumstances, and, 
particularlv. having regard to tht' fact that we do not find the Leader of the 
MuSlim J.eague Party or the Deputy Leader in the HOllse. we find it diffieult 
to come to a decision immediatelv. I would like tht' whole House to come 
to an agreed decision. You will appreciate, Sir, and I hope the House willi 
appreciate, that in a matter of this kinll a unanimous decision is most desirable. 
In those circumstances. I would suggest that. in the evt'nt of the Committ.ef< 
not being able to present their Report to the House tomorrow, a date subse-
quent to Saturday-a date suitable toO the Govenlment and the Opposition-
may be fixed and the whole matter thrashed out. I· thought it right, Sir. to 
tell you aud the House that it may not be possible for us to come to a deGi-
aion tomorrow. . 
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Sir Kohamm&4 Yamin Khan (Agra Division Muhammadan Rural): I think 
~  if a. Report is presented tomorrow it will not be fair to expect the House 

-to discuss a matter of such vital importance immediately, that. is, after receiv-
. ing copies of tbe Report in the evening to come prt'pared in the morning and 
-take part in the deliberations on these vital issues. It is even in the interests 
·of tbp, House al1d of the Members for fail' and good ~  and good expression 
·of opinion that the discussion should not take place so soon. Members must 
have some opportunity to study propE'rly what the Report is, what the implica-
"tions are nnd what the Committee wants them to expect. -And I quite agree 
'with my friend the Leader of the Opposition that an opportunity must be given 
·to the Muslim League Party also and that, when we have not. got the Leader 
and the Deput,y Leadp.r present here and when many other MemDers lJI"e away 
from Delhi who are ~  to arrive back here soon, they must also have 
can opportunity to see what is in the Report. Like him, Sir, under these cir-
'cumstancc!:', I feel that the debate ;;hould lIOt, tnke plllcP on SIlt-urdny eyen if 
:the Report, is reRdy by tomorrow. Some other future date Ilhould-.bp-fix(ld. 

)1r. Geoth'ey W. TyBOD. (Bengal: European): On behalf of myself and the 
European Group J would like to say that we agree that the issues that are 
'heing )'aised are of a far-reaching and important character alld that, if there 
is a possibility of a unaniJ!lous agreement, we would prefer that the debate 
should be postponed for some day, possihl.v till after thc cut motions on the 
Jjudget are over. 

Mr. President: The House seems to be almost unanimous. 

The Honourable Sir Archibald Rowlands: I entirely agree that if the ismes 
jnvolved are to be considered carefully it would require notice to consider them. 
My colleagues on the COlllmittee fil'e slll'e to have· discuflsion thili afternoon. 
If the Report is presented tomorrow the House could discuRs on Saturady one 
·01' two limited issues while the general questions can be considered afterwards. 

Kr. Manu Subedar (Indian Merchants' Chamber and Bureau: Indian Com-
merce): . With all respect, may I point out that the liinited issue to which the 
.Honourable the Finance Member refers is the despatcb of a representative of 
India to the first meeting of the governors of the proposed FUlJded Bank. 
Now, some of us still hold that India. oughL not to join this Bretton-Woods 
-fund and bank. and ought not to incur this responliibility und liability 
until there are certain ussurnnces and explanatiolls with regard to the 
larger problem of. sterling balances. I am ver.v II'Ilxious that we should help, 
but J really do not see how we can separate the issues as the Honourable the 
Finance Member wants a.nd how the narrow issue c()Uld ·be imme-
<liatelI determined. In joihing the Bretton-Woods the Government acted on 
their own responsibility nnd they acted with the assistance of an Ordinance. 
If thiR Government desires, pending a decision of thiR House on this subject. 
-to act on their own responsibiliiy. it is their look-out, but I am afraid it would 
be very difficult, with all the willingness in the world to help, for us to separate 
-the issues and to narrow down and to submit 8 report only on a small issue as 
to whet.her this gentleman representing India should go from nere or not. This 
is a very real difficulty, I assure the House and I fear it will not be possible 
to separate the issue as such. 

Dr. SI:.r Zia Uddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): I did not want to intervene, but as two Members of the Com-
'mittee have already spoken, T f)xpress ~  view point. As regards the main 
'issue, I think there is litt.le differen(,e of opinin'1; but our differences are 
'vital on subsidiary quest.ions; for. example, our ~  balance!':. ~ far as I 
am ~~  I would not agree tIll I nm 9!'1lmred that the sterling balances are 
nO.t. utlhsed for the benefit of a small community of hilliona;res but they are 
·utlhsed for the benefit of the people of India as n whole ... _ .  . 

Mr. President: The Honourable Member  need not go into the merits .... 
Dr. Sir Zia Uddin Ahmad: But it has been raispd on the floor of the House 

,ed'I must reply on my behalf. I have seen from the statement made by the 

,. 
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J!'inancf: Mewber that the whole of t·he lterling baiancel have been used in 
-such a mllllDer that the },fulsalmaus have not been beneAted . 
'JIr. Pre8ld.ent: Order, order. .  ' 
Bllrl l81at OJlaDdra lkIIe: May I add. few ~  "hat I h4ve already 

-said? 1 am sut't" it is appreciated on 1111 sides of the House that the question 
we have to dt"al with is a big oue. and 1 may add, an intricate one. I do not 
-think it is pOtlRmlt" to deal with it piecemeal. This side of the Houlle, I mean 
the Non-Officiad Members, have to be satisfied and satisfied thoroughly that 
what the.v Ilre ht"iug I1sked by t.he Government" to 'do today is in t.he intp.rests 
of Tndia; :md, therefore, I thiuk, if more time ill given .. t this stage for a fuJI 
discussion, it would save time in the long nln. In these ~  I would 
suggest that the matter should not be hurried through. It il a most unportant 
matter--onf: of the most important mattt"rs that have ever come before this 
Houlle. [would, therefore, suggest that no one should be hustled and that 
-opportunity for full dic;cuRsioll among t.he Members of t.he different parties in 
the ~  be given an4 that we should reach an agreement if we CIU.I. 

Lt.-Ool. Dr. 1. O. Ohatterlee (Nominated Non-Official): [ merely WIlDt to 
8sk for information, Sir whether on the specific narrow issue which the Hon-
t'lui'sl,le the Finance Member has referre!i to, it Will not' be possible for U8 to 
withdraw a.t 'any time, even if we send So governor to attend-this meeting? 1 
fully agrea that the matter is of very great importance, but it has not heAn 
said that we are definit.ely going to refuse participation. What I want t,he 
Hnnourable the Finance Member tp SILY is wliether by sending a governor we 
are ~  committed to participation, and whether it is necessary that a 
decision be taken on Saturday whether this member has to be sent or not, and 
also if that decision is not taken on Saturdav' it will be too late for India to 
participate> in it. -
Dlwan Obam,an Lall (West Punjab: Non-Muhammadan): In answer to 

what my learned friencl has said, may I remind him that as far as I cun recall 
tht" decision of t.he House was that. pending the report of the Committee that 
was going to be set up, no further commitments should be made or action 
takp'!1. If that is the position, I submit that the Committee itself would not 
he doing the right thing to take nction which would commit his House, after 
the I)assing of that ~  and, therefore, as the Honourahle tllA I .. eader 
of the Opposition has statl:'d it is a very big issue, and nothinl? would be 10Ri! 
by waiting to get a complete di9cussion, and nothing would be lost by con-
sulting all Parties before arriving at III final decision. 
Mr. Prealdent: I think the matter ~  been sufficiently debated. So far all 

the importance of tpe matter is concerned. there seems to be no difference 01 
opinion. What I feel troubled ubout is as to what will be the effect if a deci-
sion is not taken hefore IL certmn date. If that automatically means a neg ... 
tive vote of t,he House on the question of Bretton Woods, the situation might 
be perhaps complicated" But I have no idea of the merits, It is necessary 
to my mind that the fullest opportunity shoulcl be given for' a discussion, and 
leoking to the trend of opiuiolls expressed I think it will not be possiblt" to 
take the limited issue out of the wider question. That is what r clearlv feel. 
and whatever the hopes of the Finance Membt"r may be, I feel almost· hope-
less on the question of his ~  a.ble to submit a unanimous report upon the 
IimiterJ issue tomorrow. 

The IlOnourable Sir Archibald ll.OwJandJ: Can we at any rate wait till 
tomorrow. because my friends have agreed to ha.ve a short discussion tonight 
before we finally decide? -
Kr. PreI1d8D.t: But in Qlly CBse another question also is clear from this dis-

cussion, that even if the report is presented· tomorrow-the Honourable the 
Finance Member said it would be an interim report and not the final one-
but even if that is so, I find that the general desire of the Non-Official Mem-
berll ia that the discussion ~ not take ~  on Saturday the 28rd instant. 
fte Honourable SJr Archn.ldBowllDdJ: Perhaps we may wait UDtil we 

know the nature of the interim report and then decide 
c 
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Mr. Prel1dent: Then Wtl shall decide tomorrow whether to sit on Sa.turday 
or not. 1'ill then the question will be kept hanging. 

Sir lIohammad YamIn lthUl: In any case the report will not be made 
available to the Members till late in the evening. 

The Honourable Sir Archlbald BowlaDd8: No; it will be available in the-
morning. 

Kr. President: 'I'hat point WItS clarified yesterda'y: he said he would keeP. 
the press working all night. 

MERCHANT SBAMEN (LI'l'lGA'I'ION) BILL 

The Bonourable Dr. Sir II. "luI Huque (Commerce ;Member): Sir, I move 
for leave to introduce a Bill to provide for the special protection in respect of civil 
and revenue litigation of serving merchant seamen. 

Mr. President: The question is: 
"That lea"e be granted to ~  a Bill to provide for the special protection in reapeol 

rf civil and revenue litigation of serving mel'chant Beamen." 

The motion was adopted. 

The Honourable Dr. Sir 1I • .AltzuI Huque: S:r, I introduce the Bill. 

INDIAN TRADE UNIONS (AMENDMENT) BILL 

The Honourable Dr. B. 11.. Ambedkar (Labour Member): Sir, I move for 
leave to introduce a Bill further to amend the Indian Trade Unions Act, 1926. 

1If. Prelident: The question is: 
"That leave b8 granted to introduce a Bill further to amend the Indian Trade Union .. 

Act, 1926." 

The motion was adopted. 

The Honourable Dr. B. 11.. Ambedk&r: Sir, I introduce the Bill. 

INSURANCE (AMENDMENT) BILL 

JIr. President: Further consideration of the Bill to amend the Insurance-
Act, 1988, as reported by the .Select Committee. 

1'he Honourable Dr. Sir II • .AltzuI Huque (Commerce ;Member): Sir, I 
understand that there is a certam amount of . discussion going on among the 
Congress l)arty as to the desirability of the amendment under discussion; and it 
is hoped, as the HonourAble the Lt'ader of the Oppositioil informs me, that 
there is a chance of a unanimous agreement, in which case the debate is likely 
to be very much curtailed; and I have been requested to place before you that 
we may proceed with the rest of the Bill leaving clause 20 for a later stage; 
the understanding 'is that this clause 20 will have first priority on the day when· 
the Railway Suplementary Demands will be discussed, so that we can finish 
that clause first. 

Shri Sa.ra.t Ohand.ra BOle (Calcutta: Non-Muhammadan Urban): The sug-
gestion I made this morning to the Honourable Member in charge of the Bill' 
is this-to allow considerat.ion of clause 20 to stand over until the next convenient 
official date. As you must have felt from the debates that took place on the 
last occasion, there is some difference of opinion between the Treasury Benches-
and certain members on our side and I was asked to give my views on the 
matter in difference. I think after a discussion of the different points of view 
it is possible to come to an agreed conclusion regarding clause 20. In the· 
circumstances, I support the suggestion to postpone consideration of this clause 
till the 28th. The other clauses may be disposed of in the usual course. 

JIr. Preltdeat.: Mr. Abdur Rahman Siddiqi was in posaession of the House. 
In view of the propoial to postpone consideration of clause 20 to the 28th. 
instant, does, he wish to continue his apeeoh? 
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1Ir. Abelai' It&bmUl Siddiqi (Oalcutta ~  Suburbs: Muhp.mmadan Urban): 

'As you command Sir. I can wait till the 28th although it will be too late. If 
an amioable settlemendt is arrived at in the meantime, I may not speak at all. 
If they do not arrive at a settlement, then I will humbly request you to allow 
me to speak. 
J[r. President· The Honourable Member will certainly have his say whether 

there is 0. unaniU:ous oonclusion or not. We IIhall take up the consideration of 
clause 20 on the 28th and proceed now with the other clauses: 

Shrl Sri Prakaaa (Ben ares and Gorakbpur Divisions: :Non-:Muhammadan 
Rural): I wnnted to take part in the discussion and I should certainl" have ~  
here if I had known that the Bill would be taken ul> on the 19th. The Standmg 
Order says that the Report of a Select Committee shall be laid on. the table of 
the HouRe for seven days Rnd as it was presented on the 14th, I dId not expect 
it will come up before the 21st. I do not know whether you allowed the 
Standing Orders to be waived. . 

1Ir. President: Tbe Honourable Member's question is the result of his absence. 
In view o£ the arrangement about the Bretton Woods report and the fixing 
of Saturday or Thursday in the altp.mative, that is today. for the discussion of 
that report. it was the desire of the House that this Bill should be taken up 
and I therefore waived the notice. 
Clause 21. 
Sri J[. Ananthalayanam AlJangar (MadrRS Ceded Districts and Chittoor: 

Non-Muhammadml R-ural): Sir, I mo,'e: 
"That in !lub·(,lause (e) of clause 21 of the Bill. in the provillO t6 tbe propolled iub· 

Aedion 12A 1 of Bection 40, after the word 'Iapaed' the word a 'or haa acquired a surrender 
,'olue and is kept alive to the extent of the paid up lum ill!.ured' be inaert.ed. to 

May I explain the original clause 1 and my amendment. What is said is 
that in cases where for non-payment of premia a policy lapses and it is revived 
not by the original agent but some other agent takes it up if the ~  agent 
even after notice commits default and is indifferent about it, it is to the com-
pany's advantage as also to the assured's advantage to see that the lapsed policy 
is revived. Whoever is the new gentleman who helps in reviving that policy 
do. not get any premia now. The .clause of the Bill enables the insurance 
company ~ give 50 per cent. of the premia which the old agent would get if he 
should continue the policy. That is the Bill RS it stands.· 

My addition is this. Under the Act of 1938, policies can lapse only if they 
nre below three years of age. Policies after 3 years cannot lapse under the Act 
of 1938. They have Rcquired a surrender value and they oontinueto be in exist-
p.nce. The surrender value alone they will be entitled to at the time when the 
policy matures in the normal course. This clause does not refer to the agents 
who take interest in reviving or in restoring such policies. I want the benefit of 
this clause in the Bill to be extended to such policies also. Otherwise the 
bpnefit will. be. narrowed down. onl:f to the few cases where within three years 
afte!" 11 pohey IS taken the polIcy IS allowed to lapse. That is my objeot. It 
does not contravene the purposes of the c19.use of the Bill but only tries to 
enlarge the scope of that (lIBuse in the Bill. I move. 

1Ir. President: Before I put the amendment, I would invite the Honourable 
Member's attention to the fact that the word 'lapsed' ocours twice in the sec-
tion. Su, he should add after 'lapsed' ~  it occurs for the first time". 

Sri ]I • .Anul\haII&J&IWD A1Yaqar: Yes, Sir. 

111'. Pr881dent: Amendment moved: 

"That in lub-clau.. (0) of Ola1lle 21 of t.he Bill, in !.he provilo to the propoaed .. b-
lect.ion (2M of aection 40, after t.he word 'lapaed' where it. 0CCUl'II for 'the fint time t.Iae 
worda 'or hu acquired ... lurrender value Uld ia kept. alivp flo the extent of the paid up 
aUlD iDaured' be ~  

c ! 
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-Mr. L. I. VaIdJ.&D&Ul&ll (Government of India: Nominated Oftioial): In spite 
of what my Honourable 'frieond has said, I IIl1l uiraid I will have to oppose thi" 
amendment. He might remember t.hat even at the Select Committee ~  

our position so far as this pl'u\,itlO wall concerned was that we will take up an 
entirely neub'al attitude and leave it t,o the two popular Parties of the House 
to decide whether or not they will have this proviso. As a rnaUer of fact, 1 
haw reoceived sevel'al t,elegrams from agents saying that it will be injurious to 
their interests and with much of what they say I am in sympathy. I \vill read 
only ono:'!: 

~  2A. ~  21 of proposed Insurance Amendment A('t 1946. ~  bl!' deleted. 
If ~~  shull.create innumetable difficulties. Agents will induce ignorant poltcyholdel't\ and 
elp,>cli&Uy relative &0 lapse ,policee temporarily. Shan increaae lapse rat.io. Same policiee 
will be aevenl times ~  br different agents. Shnll create complications for insuraDce 

~  

C 

With mu'ch of this I am in agreement. This nE'\,\, clause was put in as a 
sort. of a compromise because some insurancE' interests wanted it and we agreed 
although there has since appeared considerablE' opposition. My Honourable 
friend wants this privilege to be extended to policies whieh get ~  even after' 
they have been in ,force for three years when they have ncquired what is called a 
paid up value .. Sir, in a policy that has been in force for three :years or more 
the life a8suredhimself' has put in sufficient, money Rntt as soon as his tlnnncial 
oondition improves, he will be more anxious than anybody elae to revive the 
"olicy. So, it will require very little work for the new agent to induce the 
rolicyholder to revive the polioy. In case, he fails to ·rev!ve. the financial oon-
dition of the life assured is so bad that he cannot revive it at all. So. Sir. in 
most cases of revival. the life assured himself will revive it anrl n new agent onc:s 
not put in sufficient work, if at all, to entitle him to any remuneration. As I 
have read out to you. Sir, the complications that have been pointed out would 
,Ie substantially enhanced if larger remuneration is paid and on this ground. the 
110vemment must oppose this amendment. As a matter of fact. had there 
been any proposition before the House for the deletion of this proviso. we would 
at least have kept neutral and possibly might have even supported it. 

8rl K. AnNLtb'.lfanam Anaugar: May I reply. with your permission, Sir? 
I lIubmit. Sir. I was deceived by t,he Honourable Member's clause in the Bill. 
I thought if it was expedient. he would have consulted all the interests and mWtle 
this provilion in clause 21. He read out certain telegrams sent to. him protest-
ing against this very clause in the Bill. If 80. he need not have included that 
clause' in the Bill at all. Even now he is half-hearted. He has not tabled' an 
amendment to delete the clause. He might have said so in the Select Com-
mittee. But it does not appear in the Notes on Clauses or in the Select Com-
mittee Report. I only wanted to enlarge the scope. If you start that way. you 
should do it to the logical conclusion. That is why I tabled this amendment. 
not with a view t.o go against the wishes of the framers of the Bill so far as that 
cIani'll' h; concemp!d. If he is ~  that clause may be deleted. I am equally 
willing. Let there be no half-hearted measure so far as this Bill is concerned. 
If he wants this clause to stand, then this is oge way of enlarging it. But I do 
not want to preRR thiR amendment. Let him make up his mind and tell us. 

The Honourable Dr. Sir K. Allsul Jluque: We have already informed the 
Honourable Member our attitude. So far as thiR clause is conC'emed. we m,ule 
our views quite CleRr nlso in the> Select Committee. My Honourable friend's 
amendment will actually ~  the !'HIpposed danger which Borne pAople 
think ~ ill in that clause. It is for that reason that we cannot possibly 
accept the amendment which the Honourable )(ember tabled. '. 

Sri K. Aaaathallayanam An&nlar: I ~ leave to withdraw my amendment. 
The amendment was by leave of the Assembly withdrs\VD. 

" Mr. I'reIl4eDt: The next amendment is in the name of' P$.ndit Govind 
Malaviya. 
Xr. '1". Obapm&D-Kortlmer (Nominated: Non-official): Sir; I rise to a point of 

order. I received a copy of this, amendment last ~  at a very late hour. J 
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should like in this connection to draw your attention ~  Order 46 which 
rules that two days notice must be given' of an amenllment. This is n very 
technical Bill and amendments coming in at the last moment may not be easily 
considered. 

Ill. Presldlllt: The Chair has got a discretion in the matter and ordinarily 
where there is time enough to circulate amendments· to Honourable ;Membel'l8, 
it will he done as quickly as possible. It may lIometimel$ be a bit late in cyclo. 
styling. The general policy I should like to follow will he .. in fa\'our of amend-
ments being allowed rather than ~ rejected on the technical ground of want 
of notice. The idea is to have the best possible leg;slation and a little discus-
sion of new suggestions need not necessarily be  debarred on the ground of strict 
technicalities. Of course, each case, I need not say, will have to be judged on 
its own facts. 

Sri II • .AD.lDthUaY8l1lm An .... ar: In this case, there is a disability which 
was not anticipated before. Both. my Honourable friends, )fr. Govind Malaviya 
and Shri Sri Prakasa, had gone into the provinces for other purposes and theJ 
did not expect that the day would be curtailed for presentation' of the Select 
Committee Report. I had to send urgent message and as soon as my friend gQt 
the message, he came here by the next morning and tabled the amendment. 
If the time table could be advanced so far as presentation of Select Commif.t.ee 
Report is concerned, equally there is no harm in ret8rd1ng it. 

IIr. President: That was no reason for sending late notice of the amendment,f;. 
Pandtt Govlnd lI&lavty& (Allahabad and Jhansi Divisions: Non-Muhammadan 

Rural): Sir, my Honourable friend has anticipated me and explained my diffi-
cult;V. T waR given to understand that the Bill would be taken up on the 21At 
only. But that is not relevant now. 

Sir, T hf'g to move: 
"That in Bub·clause (c) of clause 21 of thl' Bill, in the provilo to the propoled lub· 

section (2A) of 8ection 40, the word 'half' occurring in the ninth line be ~  

Sir, I have not much to say about this beMuse I hope there will be easy 
agreement on this point. This clause of the Bill ~  to allow a certain 
amount of commission to any Agent who may revive a lapsed policy. I talee it, 
therefore. that t.he principle, namely, that jf an Agent helps to revive a policy 
which had lapsed, if an Agent works to that end and succEleds in getting the 
lapsed policy revived, he should be paid some remuneration for that work. 
When that principle has heen conceded. I do not see why only half the com-
mission thAt was originally payable to the first Agent should be paid to this 
Ag-ent. I do not know, Sir, why this has been done. Obviously, the onry 
purpof'le hohiud this word 'half' can be to slive that much of expenditure for 
inl"lH'flnce companies. I happen to be as!,!ociated with the management of a 

~ insurance company. From the 'Point of viAw of inlmrance companies, it 
ahouM be advRntageous to get business at only half the cost, indeed at no cost, 
to give nothing to the agents, to give nothing to othel'fl. They should be very 
happy to do that. 

Dr. Sir Zla UddtD Ahmad (United Provincel'l Southern Division!!: Muham. 
mAd'lln Rural): And pocket the whole money yourself. 

P&D4lt GovtDd Kalaviya: I wish the Honourable Doctor would bear with me. 
Sir. t,hat would no doubt benefit insurance companiell. But, Sir, just becRUI'!e 
the thing happens to he advantageous to me, it IIhould not be possible for me 
to suggest that it should necessarily be done, even  though it might involve an 
injustice to another. The Agent of life insurance bllFliness, in my eyes. is 0 
very very important and useful member of society. I think there can be few' 
others who are more maligned and looked down upon in this country, than life 
insurance agents. Yet, with All that opprobrium. And. I might say insult thAt 
he puts up with, ,he c8rries on his profession, and I suppose 811 ~  men 
carry on some ~  or other to earn their livelihood. Therefore, it, iR the 
agent, I believe. who renders social service which nothing else can equal. For 
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. [Pandit Govind Malaviya. ') 
a man of that type, when he works and revives a policy which had lapsed, in 
'Other words, when he re-covers the risk for a man's dependents and family, that 
be should not be paid what originally was being paid to another agent, that to 
my mind is unjust. It is true that by this, the insurance companies will he able 
. to save a little money. But, there will be another difficulty; the result will be 
'hat Dumy agents will pot bother about it, and old policies will not be revived. 
I submit that ~ the principle has been accepted that an Agent who revives 
the polioy should be given a commission, I see no  reason why he should be 
deprived of half of that right. and therefore, I submit that this word 'haH' 
ahould be deleted. I hope this proposal will find a ready aoceptance .at the hands 
of the insurance department. . 

Mr. Prelident: Amendment moved: 
"ThaL in Bub· clause (c) of clause 21 of the Bill. in the ~  to the proposed ~  

section (2A) of section 40, the word 'half' OCC1lrring in the ninth liDe be omitted." 

Mr. Abdur JtMmg Siddiqi: Sir. the Honourable ;Member has argued against 
himself. Commission means p'ayment for services rendered. The original 
agent brought in a new client to a company and . then he slept over the policy. 
with the result that it became dead. Here is. a Messiah who comes and puts 
new life into it. He will not do it unl.,lIs he is paid for the service he has 
rendered. But as he has not rendered a hundred per cent. service. the original 
man having brought in the policy. he is given a correct and ligitimate remunera-
tion for the little service he does, which has been fixed at 50 per cent. It is 
opt unjust and in my view it is quite fair. Secondly. Sir. what will happen to 
the balance? That there is a legitimate question: Whether the insurance com-
pany will give it back to the life fund or whether the oompany will swallow it in 
its profits? My, own view is tha.t the remaining 50 per cent. will go to the 
Life Fund. The particular agent may not get the remaining 50 per cent .• but all 
the policyholders will get the benefit of thiR. I consider this to be a very fair 
.uorangement. 

Mr. L. S. Vaid.1au.thIa: Sir. we oppose it on the ground that the remunera-
tion ~  be half and nothing more or nothing less. As a matter of fact much 
of the work is done at the time when the agent find out the prospeotive policy-
holder and canvasses him. The remuneration for that is the entire first year's 
premium and also part of the renewal premiums. The agent who reviveR It 
lapsed policy has substantially much less work to do than the original agent, and 
therefore that part of the remuneration which is based on the renewal premium 
for the original work done he is not entitled to. It is impossible to weigh the 
rer.1Uneration payable on revival wtilh a golden pa.ir of sca.les. hub the remune. 
rR-tion should be less t.hnn half, and by putting it Rt ha.lf we E"rr on the side of 
generosity . : 

Srt •• .ADaatba8a11D&1D A,.,.angar: Sir, J Imhmit that there is a fallacy in £he 
arguments of both m:v HonourR-hlp friend who Flpoke just now Bnd mv Honour-
able friend who preceded him. As I remarked on the amendment which I moved 
and withdrew, this enabling provision referll only to policies which are three 
years old and below. Therefore, the trouble thnt the first agent takes is'· not. 
very difterent from the trouble the next agent has to take within a period of 
three years. Further, the first agent who brings in the ~  takes 40 
per cent. of the first year's premium, and my Honourable friends know quite 
WAll that thp. first year's. premium is out of nl1 proportion to the subsequent 
renewal prernlluns. The commission on the fit'lIt vear's premium sometimes 

~  ~  to 75 per cent, whereas on the renewal premiumsnis 
commISSIon IS ~  It IS not the Fnme amollnt of commillsion thAt hI' ~  on 
the renewnl premIums as he gets on the first :vear's premium . 

. Mr. L. S .. Vatd1uaathan: WhAt ill the 75 per cent. thR-t mv Honourable 
friend referred to? . 
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. Sri 11:. ADUthaaaYU&D1 Ayyangar: His commission used to come to even 
75 per cent. on the first year's premium. 

'Mr. L. S. Vaidyanatha.u: It is limited to 40 per (lent. 

Sri K. ADantbasquam Ayyangar: And what is ('ne commission on the 
l'enewal prewiums '! 

ltr. L. S. Valdya.uat.ha.u: .Five per cent. is the UU:l.ximum. 
SrI 11:. ADanthuay&Dam Ayyangar: The first year's commission is eight time. 

as much as the renewal commissions. Hut n person who goes and revives a dead 
policy gets only half of it. The man who renews the policy or assists in renew-
ing it is not placed in the same position as the one who starts it or induces the 
policyholder to take out the policy. That IS the fallacy that I am trying to 
point out. The first man takes 40 per cent. hy way of commission, but ihe 
person who revives gets half of this 5 per cent. He must at least get this 5 
pel' ct>nt. It is not very unreasonable. Within a period of three years the trouble 
that one man has taken is not less than the trouble taken by the other man. If 
within three years the man commitf! a default it is as good as inducing him to 
take out a policy for the first time if revived. Therefore half will be too in-
adequate and he must get the full percentage. 
Secondly, my Honourable friend raised a doubt which I had in my o,,:n 

mind. If the policy is dead there )s no renewal premium subseyuently paid 
and no question of renewal commission arises. But if it is revived and only 50 
pel' cent. of the renewal commiSSion is paid to the new agent, where does the 
balance of 50 per cent. go i There is no ~  .. in the ~  which says that it 
sha.ll go only to the life fund or that it shall Dot be distnbuted ~  profits. So 
instead of this being divided as profits among the shareholders ;et It be taken by 
the agent who does all ·the field-work, and who has also to se9 that no more 
default is committed. There is no provident fund of any k,llU Ill,) far as this 
kind of persons are concerned. I agree that -the original agent should get 50 per 
-cent., but in spite of a notice to him he is indifferent and does not take any steps 
to have the policy revived, in such circumstances the original agent is not 
entitled to it but the new agent is entiUed to the whole. The company should 
not get the advantage of the balance or make any profits out of it; it would be a 
.@ort of unearned income. I submit, Sir, that this 50 per cent. should be raised to 
100 per cent. 
Mr. Muhammad Nauman (Patna and Chota Nagpur oum Orissa: ~

madan): Sir, I oppose this amendment. The reasons for my view have been 
ably given bj my Honourable friend, Mr. Siddiqi. My Honourable friend, Mr. 
AYJfangar, says there is a faBacy in the suggestion that the new agent should get 
~  half of the commission. The position is that the duties of the man who 
revives the policy is certainly less than 5 per cent. of' the work done by the 
.original agent. He only advises the policyholder that by allowing the policy to 
lapse he has been a loser, and if he can eonvince him that financially he would 
·gain that would be enough to renew the policy. 

Then about the allocation of tho fund it is not clear in the Bill. My Honour-
able friend, Mr. Siddiqi, said that the chances 'lrc that it will go to the life fund. 
In t.hat case it is more advantageous if it should go to the polie:v-holders than to 
the agent. For these reasons I oppoRe t'he amendment. 

The BOilloura.ble Dr •. Sir •. Azizul Buque: Sir, 1 think the point has been 
'Sufficiently debated. One cannot have an absolutelv fine scale in human life so 
as to exactly find out the value vi men's work: ~  so all this argument of 5 
,per cent. and 40 per cent. as regards services is slightly beside the point. 
Ullfortullately my Honourable friend, Mr. Ayyangar, has been trying to find 
out the fallacy of arg:uments but has fallen into· a gross fallacy himself. The 
'Very fact that the leglslature intended that 40 per cent. should ~ the ('ommis-
sion 'of a man for the first yea.r and 5 per cent. for the renewals shows a rea.lisa-

~ of the amount of work which the original man has to do in order to get the 
J'ohcy for the ~  My Honourable friend will realise that an agent who 
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[Dr. Sir M. AmBul Haque.] 
has to do it has not merely to find out; be has to select the man, t.hen go to 
him-how many times is known to agents themselves-before he can get him to. 
inRure his life. Then the second man goes. All he does is 'go to office, find out-
which is the lapsed list nnd take it and go to him'. It makes a good deal of 
difference. 

Sri Jr. ADanthuayaaam AYJ&1lIar: May I submit that the Bill contemplatea 
a caae where a medical examination has to take placp. and it is only in such easel-
that the other man is given 50 per cent. Therefore the trouble with respect to-
t·his man is as much as the trouble of the ~  man who gets only IS per 
cent. 

Tile Honourab18 Dr. 81r Jr • .A.IIIul Buque: I did not ~  .that getting .s 
medical certificate WRS such a diffioult thing. I thought that the first thing 11-
llot the medical certificate, but to get the man 10 agree to ~  his policy aDel 
unless the man is either in such a solvent condition that he. cannot possibly 
!peet his demand or 1\ fool, he will ordinarily renew it if he is able to do so. 
Having regard to this, it is not possible for us, specially in v:ew of the opinion .. 
which have subsequently been re('eived, to agree to expand the provisions of thia 
section. ' 

Pucllt .Govbld Kalaviya: Sir, ma,Y 1 s.ay ,;, word , ... 
lIIr. PreSident: I do not think UIl,)" reply is necessary now. 

Thc question is: 
"Thl\t ill ~  (el of claus .. 21 of th'" Bill, in the prO\'lNO to th .. ~  suu--

section (2A) of section 40 thp WOI'!t 'half' occul'l'ing in the n:nth I'ne he on.itlecl." 

The motiop. was negatived. 
Mr. Pr88ident: The question is: 
"That clause 21 stand part of the Bill." 
The motion was adopted. 
Clause 21 was added to the BilL 
Sri R. Venkatuubha Beddiar (South Arcat cum Chingleput: "!'!on-Muham-

madaIl Rural): Sir, I beg to move: 
"That in Clause 22 of the Bill in sub-section (2) of Section 41, for the worda 'one· 

thousand', the wordl! 'five hundred' be lubs'tituted." 

Sir, there is a penal ~  prohibiting payment of rebute 'HHler section 41. 
Sub-section (2) of the sect;on provides, as it now S:0.11(18, pun:shmpnt of Rs. 100 
only. "By th:s clause it is sought to ra:se it to Rs. 1,000, that is ten times the-
"riginal provis:on ill the Act. ;\[y amendment proposes to refo;trict the ~  

to ~ ~  i.I'., Ha .. ion [weansp if it. is raised ten t.imel'; :t Willl'J't'11t(, hanlship 
Bnd terror in the minds of peopll!. Sir, 1 move the amendment for the aceeptance 
Ilf the House. 

Mr. Pre8lcl811.t: Amendment moved: 
• 'That in Claust· 22 of the Bill in sub·section· (2) of Section 41, for the words 'on. 

thouland', thl' words 'five hundred' be subst.ituted." 

The BOIlouralU Dr. Sir Jr . .bini Buque: I do not want to stand too much 
un this question of penalty. I leave this queRtiotl to the decision f)f the House. 
We do not propose to oppose the amendment. 
Mr. Prealdmb: The question is: 
"That ill Clause 22 of the Bill in aub-Mction 12) of Section 41, for the "'orda 'on. 

thoulland', the words 'five hundred' be substituted." 

The motion was adopted. 
1I'r. President: The question is: 
"That ClaUIIe 22, as amended, stand part of t.he Bill." 

The motion was adopted. 

CIRuse 22, as amended, was added to the Bill. 

Clause 28 was added to the Bill. 



INstJRANCE (AMENDMENT) BIJ.L 1290 

PlDdit CJov1nd Kalaviya: Sir, I beg to move: 
"That. in Clao .. a4 of the Bill. in the fifth line of the propoaed Section 48A _ 
(1) for tllt! word 'any' the word 'the' be nmtituted· and ' 
~~  the words 'for which he solidts or procures life 'insurance businells', be added at th. 

:"he ~  of this section is that no life ~ agent who is securing anJ 
~  of bfe ~  should be p, director of any company. I wish to suggest 

that Instead of haVln!!, that sweeping disquaJification we should say that he-
~  not b.e 8 director of the companv for which he solicits or proCures that 
~  ~  I move ~  ~  and, if you will permit me. in my reply 

1 wJll deal wlt.b any POInts whICh may he t'llil.led b:v I\nv 'J{onourable Member. 

111'. PNIIdeat: Amendment moved: 
"Thd in Clauae S4 of the Bill. in the fifth line of the proposed Section 48A,-
(1) lor th" .word 'any' the word 'the' be substituted; and 

~  the words 'for which he' solicits or procures life iruollran('e husinellB'. be ~  at th. 
end." 

Mr. T. Ohapman-llortimer: Sir. tbis is really, if I may say so, an astonishing 
amendment. It seeks to allow a Director of life insurance company to do-
certain things on behalf of another life insurance eompany which is going to be 
denied to him in case of his OW11 business. It is surely, Sir, a most improper 
thing that a Director of one ~  should be I\hle to work for another company 
of exactly the same kind, and, us a matter of fact. i it raises ~  much wider 
issues of law than the particular narrow issue which we are d:scussing now. I 
venture to suggest that my Honourable friend is under a misc.onception of the 
position in seeking to move an amendment of this kind and we in this Grou}> 
would most certainly oppose it. 
The Honourable Dr. Sir II. Altsu!lluque: That is also my view 80 far I¥I this. 

amendment is concerned. Thot will cut across the whole texture of the Bill 
itself. The Bill wanted to do' aWRT with certain evils and if we allow an insurance-
agent of one company to go and, "being an insurance agent of another company, 
he a director there, I think it will cut across the entire scheme of business of 
nnother company ,  .  .  .  . 

Pandit Govind J1alaviya: How? 

The Honourable Dr. Sir II. AJlsul Iluque: You are not ~ ~ ~ a 
momber of 0 certain institution and ~  go to another exactly the same IDstltutJOn 
and he a member there. That is wrong. What is the difficulty then for, an 
insurance agent to be a director .)f his own company? Sir, the advice that we 
have received shows that this is ~ dangerous thing, and I very strongly oppose-
this. 
Pa.nd1t Qovind Kalaviya: Nobod,v should be surprised at the suggestion which 

I have made because we find things Tilw that going on very well and satisfactorily 
everywhere, It iR said thlLt a life immrance ~  of one company cannot be .. 
director of another compan,v. This is obviollsl,v due to lack of knowledge of 
how life insurance business is corried on and how liCe insurance companies have 
to be managed, In e. life insurance company. an agent procurps business for the 
(:ompany on oertain terms. He has to be guided and controlled by the adminis-
tration-by the management of that company. To that extent, therefore, I am 
prepared to concede that because that agent will be in the position of an agent 
of the directors of that company ~  terms of business will be existing between 
t he two, it might create a difficulty if the same perSon bas a dual capacity of 

~ the director, namely, the employer, as well as the agent, namely. the 
employee. To that extent I can understand thRt view point. ~ I do not see 
any difficulty, in his being a director of another insurance company. If a )jfe 
insurance company has to be run successfull.v it has to look to three or foul"" 
aspects of things. One set of p<'ople who contribute to the life insurance 
I P JI _ business are the shareholders of a life insurance company: The others. 
..' are the ~  The third are the life policyholders and th& 

fnurth are the field force. As anybody, who has anything to do with the business 
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·of hfe msurance WIll tell you, Sir, the field force of II: Hie IDsurance company Iii 
no less importan't than any other section of the life insurance ~  I do 
not think that any life insurance companv ean maDage to go on unless It IS able 
to keep in the most minute touC'h with t,he requirements, the difficulties and the 
'viewpoirits of the field force, namely, the agents. Therefore, the fact that B 
_man has worked as an agent, enables him to know practical things about the 
insurance business and therefore he can help to guide the insurance business  in 
.n manner in which no other person can. I do not think that there should have 
been any occasion or any need fol' an amendment like this in any insurance 
'legislation for the simple reason that anybody would understand that an agent 
-of the same company would not like to be on its direclorate. But, probably, 
-the reason for this new section is that the Honourable the Superintendent of 
Insurance has had a certain experience in his own life of certain agents of his 
company trying to get on the directorate of that company; nnd" realising the 
practical difficulties, XI speak subject to correction) and probably mghtened by 
that fact, he has brought forward this general clause. If that be so, I am 
'prepared to agree to the extent of my amendment, viz., that no agent can be '1 
director in the company for which he works. To that extent, it will be a practical 
requirement. But, to ban all persons who have worked as agents, in ot,her words 
0811 ~  who have had a real experience of the work of life insurance, to lay 
-down that no such person should be permitted to come upon the Board of 
Directors of any company will be :1 retrograde step which will really stand in the 
way of the progress of insurance, and I hope, ~  that this House will not 
'allow this sweeping ban to be put in and prevent people who have practical 
.pxperience and the well being of 11l<' insurance busineRR at heart, fl'om heing able 
-to contribute their share to its progress and developn:ent. 
·1Ir. President: The question is: 

"Tha'tr in Clause :M of the Bill, in t,he fifth line of the .proposed Section ~ 

(1) lor the word 'any' the word 'tha' be aubstituted; and 

(2) the words 'for which he solicits or procure. life illllul'ance bUKiness', be auued at the 
-end." 

The motion was negatived. 

1Ir. PreIIden\: The question is: 
"That Clauae 24 ltand part of the Bill" 

The motion was adopted. 

Clause 24 was added to the Rill. 

Clauses 25 to 48 were added to the Bill. 
• Th. JlOIloarabie Dr. Sir •• AzU:ul Jluque: As C'IRul'e 20 has been left over, 

we can leave the Preamble and ~ of the Bill i!l1d Cluuse 20 for the next" day. 
1Ir. Pre81d'nt: Yes. 

·F.LF.CTION OF MEMBERS TO DEFENCE CONSULTATIVE COMMIT'l'EE. 

1Ir. P .• &8011 (Government of India: Nominated Official): Sir, I beg to 
'In()ve: .  . 

"Thbt ~ Assembly do proceed to elect, in IUch manner aa the Honourable the PresideD' 
'may direct, ail[ non·oftlcial members to lerve on the Defence COllllultative Committee for 
. the u."Iel[ vired portion' of the financial year 1945-46 and for the financial year 1946-47. II 

I do lJot wish to take up 'the time .of the House for long in discussing this. 
I would lite to recall the circumstances ill which the Defence Consultative Com-
'mittee was begun. It was in the spring of 1941, when the present War Mem-
ber first came back to India as Commander-in-Chief that he expressed the desire 
to associate my Department more closely with the Legislature, or perhaps I 
'ilhould put it the other way round. At any rate, in Qrder to know the views 
~  the I..egi&at·ure. he Ruggested that this Committee should 'be fonned. 
::Since. then it has continued to function and haa met every quarter. 
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.' It is not actually and legally a standing Committee of the Bouse but for &Ill 
intents and purposes it is governed by the same rules. I think that every 
provisioll of the rules for Q Standing Committe& has, in fact, been observed in 
managin'! the affairs of this Committee. I have just glanced at the subjects 
which will he laid before Standing Committees, and they are: 
(a) Alt Bills introduced or proposed to be introduced by non-offioial Mem-

bers and legislative proposals which the Department concerned int-ends to under-
take and on which the Member, in charge desires the advice of the Committee; 
(b) Reports on Committees and Commissions not including unpublished 

t'eporis of departmental committees; 
(c\ Major qllf'stions of general policy on which the Member in charge desires 

the advke of the Committee; . 
(d) any other reports, and, with the approval of the Membet in charge, any 

topic of public importance within the field, of the Committee. 
That is very wide and that is the line on which we have been working. I 

think if there are any Me.mbers present who have been Members of the Com-
mittee before, they will agree that every suggestion they have made for dis-
euni·lJl has been met. We have discussed things with them very ~  and 
frealy and I think they would also bear tribute to the friendly and informal 
atI'/osphere in which these talks have gone on. They have certainly a.lways 
eeetned very friendly to me and we have very often been able to take the 
adviee oC the Committee and made improvements in our previous procedure. 
Four subject;s cross my mind, which we have discllssed with the Committee. 

The Reorganisation Committee, India, discussed with the Committee practically 
every proposal that they had before them. There was a very long meeting 
lasting a day and a ha.f on the proposals of the Reorganislltion Committee alone. 
We also discussed the policy to be adopted with regard to the I. N. A. and that 
also was very helpful. Smaller points, but nonetheless very important, were 
also discussed. It Was represented that a large number of young men who 
(Jame forwltrd for Commissions were unable to obtain commissions, because 
they hatl not had sufficient training in leadership and the formation 'of charaoter. 
As a result of the recommendations in that respect put forward by the members 
of tho Committee, the Commander-in-Chief decided to form Q College at 
NOVl'gong. to which candidates were sent when they had appeared before & 

selection board and whom the s.e.ection Board found to be not quite sufficiently 
developed in those characteristics and I am glad to say that the results of that 
College we.re magnificient. Practically every member after his course at the 
college wns able to obtain a commissioll, having previously been rejected by the 
Selection Board. 
Then there is the question of the Staff College. The Committee pointed out 

to us that the percentllge of Indian officers who went to the Staff College was 
rather be.ow the percentage to which they should be entitled on their com-
parativo strength. The Commander·in-Chief took the view that not only should 
they have the full strength to which they were entitled on a proportionate basis 
out they should have a much greater proportion. It was thought necessary that 
as many Indian officers a8 pOllRible should go to the StRff College. The number 
was raised to 47 out of a total· of 84, which is more than 50 per cent. 
There are a number of items to show the type 'of subjects discussed in the 

past but with regard to any items which members choose to raise, I think I 
(Jail suy that. the Commander-in-Chief will be very glad to discuss them. If for 
any rellSOII they cannot be discussed, he will eXJ.!lain the reason why. 
'rhere is just one other point. I see that thereis an amendment to be moved 

to my motion changing the number from six to ten. There is of coul'lle..a certain 
number 'of members from the other Chamber. The previous number was ten. 
This' will presumably raise the number altogether perhaps to 15. But if the 
HOlHi(l wishes that, I certainly would not oppose it. 
Sir, I move. 
Mr. Prelident: Motion moved: 
"That tllis Auembly do ~  to eld, in luch manner as the Honourable the 

President may diret-t, ~  non·official membel'll to Berve on the Def1!nce consultative Com. 
mittel' fol' t lip unI.x:pired portion of the. financial vear 1945·46 and for the financial year 
1946·47." • • 
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Sri satya BII'aJ8Il StDlI& (Darbhanga oum Saran: JIlon-_Muhammadan): Sir .. 

I move: 
"TJaat in the origiDal mowoD for 'the word "ix' t,he word 'ten' be lubititqted." 
lb. PrtIldent: The question is: 
"That. in ~ origiaal JIlOW,n for 'the word 'lix' Uut word 'ten' be subatituted." 

The motion was adopted. 

The Assembly then adjourned for Lunch till HaJf Past Two of the Cloek_ 

The Assembly re-assembled Bfter Lunch at Half Past Two of the Clock. 
Mr. ITesident (the Honourable Mr. G. V. Msvolankar), in the Chair . 

• 
lIIr. M. Ala! AU (Delhi: Gtlllern!): Sir, there would-have been no need for 

~ t) rise this afternoon toO comment on the motion which has been made by 
Mr. l'hilip Mason today. But unfortunate'y the press has more or less com-
pelled me to get up toda:y to dispel ('Po,·tllin speculations that have been going 
round io,· some time. ~  bringing up this motion Mr. MaRon was goocJ 
enough tr> iuvite me to a discussion of the ,'arious subjects that are likely to 
be br<,ught up belore this Committee. I naturally agreed and aiter a discussion 
~ mUUtl to ctlrtain teutative cOllciutliollli in respect of which Mr. Mason wrote 
mp. n It:tter which I may read out-I hope hf' will have no objection toO my 
publicly reuding it this afternoon. 
1Ir. P. Mason: None. 
1Ir. M. Ala! .All: He wrote me a letter which may be of some interest to 

~ House and to the public generally. Thi!; letter is dated the 4th of Febru-
ar:!· It runs as follows: 
. "This is in continuation of our convcl'lIation of 1811t. TUI'lIday moming_ I explaiW!d to 
H. E. the Commander-in-Chief that I had told you the kind of work the Defence Conlulta-
tive Committee had been doing aud that you expl·ess.ed the view ·that should your partY' 
agree to take part in such a Committee (regarding which of courle you could not commit. 
.vourlelf) they -would certainly wish to discuBB matters of the very widest nature in rela'tioD 
to the defence of India, and would not be content to discuss detaile, You recognised t.ha\ 
110 lona as the War Member is allo Commander.in-Chief, such a Committ.ee could only be 
.. nsultative; and you also added that you felt personally that in the short remaining period 
for which this ~  would cOlltinu\l. the gl'eater c(msuitation ~  could hc l,etween 
~  Commander-in-Chief and the elec'ted representatives of the people, the better. 
I pxplained this to H. K the Commander-in-Chief ~  authorises me to say that, while 

the Committee must continue to lre consultativl', he would welcome discussion on the broadest. 
.. pecta of strategy and organi,ation. He would be very glad to see you at his hoUlle and 
diacugs the whole question, and I Buggest as a pOBBible time and date 3 p.M. .  . ••• ' ••• 
I :\ttl1('h 11 brief note giving same of the subject" <liseu"ccd with the Defence Consulta-

tive CommitteE' during the past y,'ar with ~  indication of the results. As you said at. 
tl,\'! time, ~  are in a sense matterM of detail, but, of ~  t.he armed forceR are uuilt. 
up from mattrl"ll of de'tail and I think that, in future even if we a180. have discussions OD 
the widest strategical and military ~  it will be of ~  to refer to the Com-
mittee many ~ of this nat.m'e as Wf'lI." 
S·) it was 'in connect.ion with thiR subject that I ilftc>rwnrds met His 

ljixcellcncy the CommRnder-in-Chief lind we had more thnn one meeting-'-in 
fact I met him on two occasiolls. Somehow the press got wind of it. I did not 
wllnt. finy jlllblic·ty for the simple reason that only results could be made public_ 
A rum our went round that secret talkll were taking place between the Com-
mander-in·Chief and mYF;e-fnnd that I had agreed to the retention of the Britisb 
troops by Free Indill. I can now speaking from my place in the House, contndict 
both these rumours which had absolutely no foundation whatsoever. There w .... 
no qnstion of secret talks and there was no question of the British troops re-
maining in India either today or tomorrow. None of these questions were being 
discussed- In fact, what was being discussed was the scope and functions of 
the COllsultative Committee and naturally many other subjects C!lme up which 
were of ~ connected nature. Sir, I am very glad that Mr. Mason has given to 
the House the very Bame assurance and it makes our task easier; 

The history of the Defence Consultative Committee may be traced right 
ba6k tl) 1985. When we first came into this House we wanted a Standing Com-

~  But at that time they thought it would be rather presemptuous OD 
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'Our (-lirts to seek to advise tne Defeuce ~  on ~ about which we 
knew nothing but. about wh;ch we were complalDlng all the tIme that the Gov-
ernmeut were not consulting us. We repeated our ,,:fforts la.ter, .and on olle 
-occasion I believe it was in 1986 as Mr. Mangal 810gh wdl bear me out 
(Sardar Mlmgal Singh: "It was in 1986)"-thli House carried 1& ~ 
tlhnost unanimously, which recommended to the Governor General 10 Councd 
that a Standing Committee for Defence should be set up. But it took the 
.oovernment another five years to reconsider the position. However, I am very 
glad that in 1941. it· took shape-I believe it was the present Commander-in-Chi(>f 
wh.) thcught of setting up this Commit.tee. It may not be a Standing Com· 
mittee, Sir, but I am glad that Mr. Mason has ~  us ~  this ~  

will ~ governed by the rules that apply to Standmg Committees generally. 1:he 
-defence of India is the most vital subject in which the country is intel'ested and 
with which the representatives of the country must be very closely associat-ed. 
As it happens, since 1941, I believe the Defence Depa.rtment has becn split 
iuto two sections: the War Department and the Defence Department. The 
Defenae portfolio is held by one Member and the War Member is the Com-
mander-in-Chief. The subjects entrusted to· the Defence Department are just 
.a few which have nothing to do with operational matters ar with the crganh:a-
tion as such. But I take it that this committee will be allowed to look into 
both the Departments. 

Kr. P. 1Iason: May I explain, Sir? 'rhere is no longer a Defence Depa.rt-
ment. J'ractically all the functions of the Defence Department were taken O\'er 
~  more by the War Department about two months a.go. 

Mr. K. AAf AU: I am glad that Mr. Mason has· corrected me. HUtl the 
Vefence portfolio been abolished? 

Mr. P. 1Iaac;m: Yes. 

Mr •.•• AI&f AU: I am very glad to ~  it becau8e that is exactly what we 
wllnt. Woa want, whenever we take over from the War Department, to take 
~  the wnole thing and not piecemeal. We do not want the Defence DepliI't-
meat 1;., be separated from the War Department: we want the who:e of it to 
bto handed ovel' to us as soon as pOSSIble. That ~  so, it IS only rellsonflble 
that a nucleus should be created in the House, a nucleus of elected Members 
who should be familiarised with the working of the entire Department so tha.t 
~  ~  take part in the shap:ng of the polioy of the Department a little more 

~  than ~  can when ~  are utterly ignorant of things which may 
be hllPpenmg. It IS from that POlOt of view that I welcome the motion which 
has beell made by Mr. Mason, and I also support the amendment that hus been 
proposed by my ~  friend,. the Chief Whip of the Party. It will give 
the ~ lin opportumty of sendmg more Members to this committee and 
the more in my opinion the merrier, t.hough I should not like it to be 'over-
crowded. 

Kr. President: I now put to the House tht' amt'uoed motion: 

'!'he question is: 

"That this Auembly do proceed to elect, in such manner as the I1op.ourable t.he Preaidflnt 
may direct, ten non-official members to lerve on the Defence ConaultaUve Committee for 
the unexpired portion of the financial year 1945-46 and for the financial year 1946-47." 

T ~ motion was adopted. 

lIr. Prelident: I ha.ve to inform Honoura.ble Members that for the purpose 
~  eleotipn of Members to the Defence Consultative Committee, the Notice 
Office wiIi b" open to receive nominations upto 12 Noon on Saturdav, the 28rd 
February, and that the election, if necessary, will be held on Tuesday, the 26th 
February. 1'he election, which will be conducted in ~  with the Re-
gulation';; for holding of elections by means of the single transferable vote, will 
bt' held ill the Assist·ant Secretary'. room in the Council House, between the 
hours of 10-80 A.M. and 1 P.II. 



FACTORIES (AMENDMENT) BILL. 

The BOI1ourable Dr. B.  B. Ambedkar (Labour Member): Mr. President. I 
nlOve: 

"That th. Bill further to amend the Fadtoriea Act,. 1934, be taken into cODliderat.ion." 

The Bill has altogether seven clauses; but of these seven clauses there are-
only tWJ "Which are fundamental. They are clause 2 and clause 7 of the Bill. 
These two clauses deal with two separate questions. Clause 2 deals with th .. 
questiol1 of reduction in the hours of work and clause 7 deals with the rate of 

~ for overtime. 

'Takir.r. for consideration the first question, namely, the reduction in the 
hours of work. I would like to state to the House what the present position is. 
ThEi present position is that under section 34 of the li'actories Act, for pereunial 
factorie3 the maximum hours of work per week are fixed at 54, while for the 
non-perennial or seasonal factories the total is 60 hours a week. 'Clause 2 of· 
the Bill propm;es to make changes in the maximum hours of work fixed by 
aection 34: for perennial factories the ~ is fixed at 48, while for the 
season"l factories the maximum is fixcd at 54. It might be desirable to men-
tiOIl to the House why Government has thought it necessary to bring this 
amending measure. 
AI) some members of the House will remember. this question regarding the-

houls of work in factories was considered for the first time in a convention which 
was held in Washington in the year 1919. The convention fixed 48 hours as 
the maximum for factory labour. but on account of the special conditions pre· 
valent in India, the conference agreed to ~  India to retain the maximum of 
60 hours. ",hich was then prevalent. Consequently, the Government· of India 
allowAd the 60 hours limit to continue. The matter was then examined by the 
Royal Commission on Labour. and the Royal Commission on Labour recom-
mended that although the international convention did not put any obligation 
upon the Government of India to bring the factory law in consonance with the 
convention established in Washington, they recommended that nonetheleu it 
was necessary that the hours of labour in India should be fixed at 54. That 
recommendation was accepted by the Government of India and an amending 
Bill was brought in the year 1984. undcr which the present maximum which is 
fixed by section 84 was brought into operation. The Government of India now 
think thnt time and circumstances have arisen whereby it is necessary that the· 
Indian factory workers should be allowed the benefit of the maximum hours of 
labl)ur that were fixed by the Washington Convention; and that ia the reason-
Why this !BiB has been brought forward. 
I need Lot elaborate the reasons why Government regards this matter as. 

somawhlt emergent. But I might mention briefly the considerations that have 
moved ~ Government of India to bring forward this measure. I -think it will 
be agreed that apart from other considerations, if one were to takc into account. 
only ~ climatic conditions ·that prevail in this country, it would be agreed that. 
{or that. if for no other rliason, the hours of work in a country like India ought 
to be much less than thll hours of work that are prevalent in other countries. 
There is also the other reason, namely, that during the waf'. uncler section 8 of· 
the ~  we hRd ~  the ~  governments to allow many 
exemptions from the prOVISions of the Factones Act which had the effect of 
increasing the hours of work for factory labour. and the Government thinks 
that the strain arising from the extension of the hours of work during the period 
of the war was so great that it is necessary in the interests of the health of 
th3 worke.I'II that they ought to be now granted a substantial relief. I might 
also mentIOn to the House that the Government al80 thinks that this measure 
will have some salutary effect in the matter of relieving unemployment which is 
1i11:ely to arise as a result of retrenchment. If 48 hours and 54 hours which have 
bet'n fixed by the present Bill .  .  .  . 

11' .•. V. CII4II1 (Bombay Central: ·Division: Non-Muhammaaan Rural) ~ 
Makft it 40. 

( 13M ) 
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The Honourable Dr. B. B.. Ambedkar: ..... were to be of universalopera-
tion. it is, 1 think, logical thAt· mOT,. people would be employed than are em-
ploye.l 1l0W and that to some extent it woul.d ~  a ~ in. our post-war' 
dUDcultit:r.. ~  members are probably thinking that this ~  be a ~  
radical meusure. I would like to disabuse them of any such notlOn. The Bd 
does not mRI,e ~  radical change in the practioe which exists at present and I 
wotlld li1!L to give the House some figures ~  order to ~ to what extent 48; 
hOUTS in pElrcllnial factories and 54 hours in seasons! factOrIes have become the 
order of the day. In the year 1989, there were altogether-I 8J;D giving figures 
of perennial factories-8,644 factories. Of them 2,315' were working at the rate' 
of 48 hours 11 week which gives a percentage of 27 per cent In 1940, the total 
llumber of fnctorieR WfiS 8,115 and those thnt worked on 48 hours were 2,525 
which gives 28 per cent of the total. In ~  the tot/,l was 10,261. Those that 
worked 0'1 48 hours were 2,921 which was 29 per cent. In 1942, the to-:;al was 
1O,4RB. Those that worked on 48 hours was 2,687 which gives a total of 26 ller 
cent. In 1943, the total was 11,239. Those that .worked on 48 wa·s 2,761, whICh 
gives a total of 25 pcr cent. In 1944, that t.otal was 11,835. Those that 
worked on 48 hours was 8,191 which gives a total of 27 per cent· The SSOle facts. 
with rega"a to seasonal factories are as follows. In 1939, there were 6,252 
factories. Of them 2,409 worked on a basis of 54 hours which gives 89 per ~ ~ 

In 1940, the tota! was 6,239. Of them 2.440 worked on the basis of 54 hours • 
.... hieh is ~  a total of_9. In 194:1, the total was 6,265. Of them 2,439 
wcrk.ld 011 M hours which again is a percentage of 39. In 11:142, the total was 
5,925. Those that worked 54 was 2,358 which gives 40 as the percentage. In 
1943, the total was 6,255. Of them 2,398 worked on a basis of 54 which gives 
a p&l·ceutagfo\ of 40. III 1944, the total was 5,950 and of them 2,868 worked at. 
the rate of 5-1. That gives 40. (An HonouraMe Member: "The rest ip more-
thun 54 hours"?) Not beyond" the maximum but above the figures now fixed, 
in ~ Hill. 

Shrl Sri Prakaaa (Benares and ~  Divisions: N.on-Jduhammadan 
Rural). What is the number of men employed? 

The Honourable Dr. B. B.. Ambedku: 1 aIll coming to that. Looking at. 
th.J mutWl' from the poillt of view of the hands, we unfortunately have not. 
tJot very cOlliplete data but from the reports of the }o'nct Find1llg ComlUittee 
which the Government of India appointed recently the figures oollected stand 
as follows. The total factory hands both in seasonsl and non-seasonal factories 
comes to 25,20,251. These are the latest figures for 1945. Those that were em-
ployed ill factories working at 48 to 54 (!omes to 9,47,000, which is 87 per cent, of 
thu total. It will therefore be seen that ~  are already a great number of 
factories both perennial and seasonal which have practically adopted the· 
mnximum which is now fixed in ~ Bill and from that point of view it 'cannot 
be lOid that the Bill IS making any very great radical change in the situation' 
:n3 it exists today. 

T ~ is one other point which has been raised by the critics of the 1Bi.! to· 
which I would like to give a reply. It has been said that this Bill will affect 

~ and that it will reduce production and this point has been ~  

phapized, if I may say so, by the cotton textile mills. They have contended 
that from their point of view and from the point of view of the country thil ia 
an inopportulle measure. There is " great deal  of shortage of cloth in the 
COUDtry. In fact there is a cloth famine and they say that if anything w ... 
necessary in tht'l circumstances of the day, the mil" s, particularly the Cotton 
mills, ought to have greater latitude in the matter of hours of employment, 80 
that the deficiency in the matter of cloth production might be made up. Now. 
I had an examination made of the effect of the reduction in the hours of labour 
on J)roduction, particularly with regard to the cotton mills by the Labour-
Department and I have here some very interesting figures. I have a great lot 
of figurea but I do not want to weary the Hou8e with them bu·t I will just refer' 
to the con8umption of cotton. increase of 100m, spindJes and 80 OD, so that the 
House may get an idea. Now. I take the figure for the year 1984. the year fD. 
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w. the cllange III the hours of work, WUoIi ~ .ust time. 'I'hey were brought 
~  ~ 60 to 54. Now, in 19114, the position was 8S follows. There were 
3ti." mIlls. There W8l'e 9,618,174 spind'!es, 194,888 looms, 884,988' hands 
emplo.yed and the number of c:otton bllies cOllsuined was 2,708,994. Take 
the next yellr, ]985, when the provisions of the Act became effective. The 
number of mills had i.nereased to 865. Spindles had increased to 9,685,q,'S. 
• •.•. .Looms had mereased to 198,867. The number of hands employed 
. mcreased to 414,884 and the bales consumed increased to 8 128 418 

I .wIll ~ the last year available to me, that is 1988. The total ~  ;" 
nulls had Increased to 880. The number of spindles had increased· to 1,020,275. 
Shri Sri Prakua: Will the Honourable Member give them to lakhs? 
The ~  Dr. B.  B. Ambedkar: They are all given here in millions. 

The lIotation which I am using is quite familiar to the Honourable Member 00 
th,:: other side. He is uot so ignorant lIB he is showing himself to be. 
'rhE' number of looms is 200,286; hands employed were 437,600, the number 

of cotton bale consumed 8,662,648. Therefore. my submission is that so far as 
experience of the pa.st is any guide to the consequences of the future, I am, ~  

tha.t a.ny such fear that may be emertained is unfounded. However, the Govern-
ment of India does recognise that there is cloth famine, if not famine, there is 
shortage of cloth and that under the circullll.tances, it would be neceBB&ry to 
make some provision, 80 that should occasion aris, the mills or· the other 
establishments which require longer hours t.o work may have the liberty to do 80 
Accordingly, there has been inserted ill the Bill a claul>e which is clause 5 antl 
which amends section 44. It will be seen from the wording of the clause that 
power is ~ the Provincial Government to extent the operation of the order 
for six months at a time, it was proved that public interest as distinguished from 
-emergency existed. There is already provision for suspending the provisions of 
the Factory Act whenever there is emergency. 1t was felt that the shortage of 
.cloth may not be regarded as an flmergency and consequently provincial govern-
ments may not be in a position to Uf;P the slwtions which exist at present in th .. 
Act. Consequently as' a measure of greater precaution, the Government hal' 
inserted in the Bill a clause whi'ch now makes provision for another category of 
situatlon which is called puhlic interpst. So, I hope that that clause will allay 
such f.ears as the cotton tflxtile millowners mav have with regard to the effect of 
tho BIll on the production of cloth. 

Sir, the other clauses, namely, clauses 8, 4 ana· 6 are purely conse-
quentiaL Clause 8 reduces the daily maximum from 11 to 9 for peren-
nial factories and from 11 to 10 fol' seasonal factories. That is in con-
sonance with the major change which we are making by fixing a new maxima. 
for perennial and seasonal factories. Clauses 4 and 6 merely reduce the spread 
over from 18 hours to 12 and I am sure they need no comment from me. With 
regard to the second main provision of the Bill wh:ch as I said deals with the 
rate of payment for overt:me, Honourable Members will see that the existing 
Factory Act does not have a un!form rule with regard to payment of overtime. 
In fact, there are two different rules, one for perenn:al factory and the other for 
£I£'llSonal factory. For the seasonal fa.ctory, if the hours of work a.re a.bove 60., 
then he gets 1t. For the non-seltlmnal factol;,v., there are really two different 
rates, If the working hours are between 54 to 60, then the overtime is Ii times, 
if it is above 60, it is It. times. As Govenlment thinks that as this distinction or 
_ differentiation in the rates of payment of overtime is unjustifiable, that it is 
desirable that' there ought to be one single rule for overtime, irrespect.ive of the 
nature of the factory, to which tho rule applies. Consequently the amendment 
in the Bill proposes that for all overtime, the rates should be one and a balf 
times. I hope that the House will realise tha.t this is a simple measure-tha.t 
i£ is a. measure long overdue and that it will give its support to this belated 
measure of bringing Indian ~  in accord wIth ~ I'ItBndards laid down 
b.( the International convention. Sir, I move. 

JIl. :PI8Ildea': Motion moved: 
"That. tb. Bill furiber to amend the Factori.. Act, 1934, be taken into CODIiclera\iOD." 
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Srt B. VeDkataaubba Reddiar (South Arcot cum Chingleput: Non-Muham-
madan Rural): Sir, I move: , 
"I'hat the Bill be l'efert'ed to a Seh,ct Committee consisting of 'the Honourable ~ Aaok-

Roy, the Honourable Dr, H. R. ARibetlkar, Prof. N. G. Rauga, Sjt, N. V. Gadgil, M; 
VadilaJ I,.aJlubhai, Diwan Chaman Lall, J'andit ·Balkl·ishna Shal·ma, Mr. Muhammad Nauma. 
~  Muhammad M. Killedar, Sir lIassan Suhrawardy, Mr. S. C. Joshi, Mr. A. C. IDlD" 
:MIlS ~  Kara, Mr. S. Guru8wami, Chaudhry Sri Chand, and the Mover, wit 
mltructlOIll. to report on or berol·e the 7th March, 1946, and that the number of ~  

whose presence shall be neCC8sar;.· to T~  .. ~ 1\ nn'eting of the Committ.ee shall be five." 

Sir, if I propose that the Bill be refen'ed to u Sel ~  Committee. it is. not 
that I want to hold back the progress of the Bill for anJ length of time from llhe 
Ilonsideration of this House. 'rhe Honourable ~  ~  Government hRs · .. .,t 
~  whether he called for public opinion on thiR musure, at any rate the 
opinion from all sections whieh nre interested or which are affected by this 
measure. . If any opinion has been received, he has not circulated that· Somo 
Members think that this Bill should go a. littlp. furt,her than whnt is now proposed. 
Throughout the wprld the labour hns heen dema.nding for still shorter hours. It 
has taken more than 26 years to r·.:'Bch the hourR of work PI'r week which the 
Washington oonference speaks. Now, Sir, at '. late stage this Bill has come. 
My amendment to refer the Hill to the Select Committee will not jeopardise the 
passage of this Bill through this Home for R long time. I only ask that this 
Rill should be considered in the Select ~ .. and returned to this House 
bp.fore 7th March 1946, that is within two weeh 'from toda.... Sir, I move 

Kr. Pree1dent: Amendment moved: 
"That. the Bill be referred to a Select Committee consillting of the Honourable Sir Aloka 

Roy, the Honourallle Dr. B. B. Ambedkar, Prof. N. G. Banga, Sjt.. N. V. Gadgil, Mr. 
Vadilal.Lallubhai, Diwan Chaman Lall, Pandit Balkriahna Sharma, Mr. ·Muhammad Nauman, 
Mr. Muhammad M. Killl.'dar, Sir ~  SuhrawGrdy} Mr. S. C. JOIhi. Mr. A .. C .. In.kip, 
Mias M.aniben Kara, Mr. S. GuruBwaml, Chaudhry Sri Chand, and the Mover, WIth In.true-
t.iona to rE;port on or b.efore the 7t.h l\larch, 1946, and ~ t.he number of Member. whOle 
presenC'e sha.ll bo necegsary to constit,utr a meeting of th!' Committee aho.11 h('l five." 

Kill lIanlben Kara (Nominate'd Non-Official):. Sir, I stand to oppose this 
:lmendment. While on the one side the Honourable Member has Rhlted that he 
for one would want. the hourR of work to be still reduced from what has been 
proposed by the Honourable Labour Member. hI' has on the other haud proposed 
u.n amendment that .the maHer should be refelTed to 1\ select C'ommittee, whi('b 
will only mean delay. The question has he en very a.bly staten hy the Labour 
Member and he has also shown the ~ of implementing thi!; Bill as early ss 
f)ossible. The necessit.y of getting this Hill through has been very well 
. (>xplained. The Lnbour Memher has /tlso I\!;sured that some safegllnrd has ~  

kept for the textile mills, because of cloth famine. I see no reason why any 
'{roup or any party should oppose thi!; Bill whiC'h is really n belat.ed. measure. 
As a matter of fact if we compare the hours of w.ork in this country with those 
in any other countries, it will be found, I1S WitS pointed Ollt. bv iJle ~  

Member, that our country needs to go much further ahead. Regarding the 
reduction of hours of work there ought not to be any differenee of opinion. I 
f·herefore appeal on behl\1f of labour that the Congress as well as the other parties 
in tbis House Rbould unite in ~ this Bill passed. I will also make s 
suggestion, that because this Rill neals ~  with workers in factorie!!. provision 
should be made for workers in other industries. I take this opportunity to 
appeal to the ~  Member that. he will not forget the workers in the railways 
Bnd mines; other Bills should he ~  forward on their behalf and I hope the 
hi11R will receive the support of thiR House. -

Dlwa.n OhamaD. LaJl (West Pllniah: Non-Muhammadan): Sir. I think I 
must congratulate the HonourabJe lady who has just spoken on her desire to 
expedite the passage of this Bill through this Rouse. But shf' forgets that 
the reason why this amendment has been tabled is to enable this House further 
to consider the position as explained by the Labour Member. I must allo 

D 
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oongratulate the Labour Menlber 011 the very lucid-though brief-exposition 
of the' history of this subject. The point why this amendment has been tabled 
is not that we intend to delay the passage of this measure, not that we want 
to obstruct the passage of labour legislation, but to find out if it is possible to 
assist my Honourable friend who has tabled this motion to reduce the hours 
of work still further. And I am surprised at my Honourable friend, the nomi-
nated lady in. this House who is supposed to rt'lprcsent labour, that she accepts 
without demur the proposition t.hat women should be allowed to work in 
seaeonal factories for 54 hours a week. Does she not consider that the time 
has come when, at all COBtI,;, she should stand for the legitima·te rights of her 
OWn kind working in these factories? Doe ... she llot consider that the time  has 
arrived when we should tak!:' u step forwurd ill that respect? M.Y Honourable 
friend the Labour Member was not quite right whell he lIIade, a reference to 
the Washington Convention of lOH); or ruther that he WIlS not qp.ite complete 
in the statement that he made. The Wnshington Convention considered this 
matter in 191,9 and came to the conclusioll thut heeHuse of the ~  circum-
stances prevailing in 8 country like Innia there must J)e 1.\ Kixt.v-hour week. 
rAt this stage Mr_ President vacated the Chair which was then occupied 

by Mr. Deputy President (Sil' Mohammad Yamin Khan)] 
Sir, it is a. most extraordinary proposition. TQe special conditions that 

prevail in India, the climatic conditiolls to which my Honourable friend referred, 
are such that it should enahle well-wishers of labour throughout the world to 
demand a lower worldng week in India than in other countries like Great 
Britain and France. And yet the people who-assembled in Washington a.greed, 
because of these special conditions, to have a sixty-hour week. But at the 
same time-and that is why I said that the ~  Member's st.stement 
was not complete-it was decided that this matter should be referred again 
to and reconsidered at a future meeting of the Generlll Conference. It was 
contemplated that if a sixty-houl' week was not. right for India it should be 
reconsidered at, a future meeting of the General Conference. 

The Honourable D1'. B. R. Ambedkar: It was not done. 

Dlwaa Ohaman Lall: Of course it was not done; that is my }Joint. The 
point is that they were not final as far as this question was concerned, whereas 
from that year 1919 onwards the position has been Itccepted, or was accepteo 
until the Royal Commission on Labour reported, to he final. A sixty-hour week 
was considered to be right for India, whereas a fort.y-eight-hour week was con-
sidered right for Englltnd and a forty-hour week was thought to be right lor 
France. That time for reconsideration never came, but it waR considered by 
the Royal Commission on I.abour which looked into thiE. matter. My Honour-
able friend referred to the Royal Commission on Labour. Fortunately or IID-
fortunately I with another mend, who is not in the House but whom I see 
seated in the official gal1ary, was a member of that Commission: and we  did 
recommend in a minority report or rather in It note of dissent that th.e hours 
of work should be reduced to 48 in those circumstances. Sir, that was 15 yeurll 
ago. Prefacing my assent to the Royal Commission's report I stated that I 
agreed. to the demands as they have been aecepted b.v the Commission; and 
the last paragraph of that report says, rbfArring to me that: 
"He dl'lirea 'to add that opinioDII ~ Jiffer regarding the conclusions to be drawn 

from t.he evidence and he rrgarda t.he recommendationa as the minimum which .bould be 
enforced without delay. " 

That was 15 years ago. Much water, as my Honourable friend said, has 
Bown down the Jumna Bridge since then and we are now faced, Or may be 
faced, with a very serious problem of unemployment. ~  Honourable friend 
referred to that problem and he Raid that we must not consider this measure 
. to be a radioal measure; it is a measure which is designed also tb meet the 
problem of unemployment.· Quite right; but how does it meet the problem of 
unemployment.? In the next breath my Honourable friend-all he did quite 
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rightly-laid down tigure,. showing that there are from :.!5 to 40 per cent. of 
workers employed in these factones Luready working up t;o 48 hours a week; 
and le.t me add further thai there are industri.ea in whwh workers are working 
much less than 4tl hours II. weeli. 11 my l:1onourabie fnenc.i studies-as in cour»e 
01 tune he WUI no douot. st.udy-tnt: pOlutlOn 01 rUllways, he wiii find thllt the 
hours of work for II. iOng nunwer oJ: yelll'l:i bave been Hlueh lower than 48. It 
is only in exceptionai cases that the hourl:i ure long; Iii is only where the 
Watlhmgton and lieneva Conventions have not been appl!ed though they I:\hould 
~  been app.Ieu that he will tind t.he hours of work iong. But ;rou take cven 
the jute UUilil and the coal mmel:i, there the wOI'kers themselves have enforced 
a maximum limit upon themselVes because of the dithculties of labour both in 
the Jute mills and uoul ·mlllCS. There again he w111 tind that the hours are 
much shorter than 41:) no matter what:. the Leg!!.! maximum; and it is for that 
l·ett.SOn that 1 dlreut line attent.lon of my lionourable friend who opposed this 
amendment to the fact that there is a case for a lOwer working week than the 
week which my Honourable friend has suggel:ited on the fiou..-of this House. 
And it is a problem that we must not OUly consider but carefully weigh to 
tind out whether it is possible today to get \,Q a lower work!ng wee,k than that 
which has been suggested. And why do 1 say thls '! ~ is true that we are 
going to be faced, and we m!!.y be faced, WIth senous retrenchment and serious 
unemployment in the country. 1£ the posltlOn already is that a large numbdr 
of workers are workmg au tne blliljS oJ: ~ hourt; or iess, ~ does !t help to 
solve the problem of unemployment if you merely stabilise by law: what the 
position is m practice 'I 1£ ,Y.0u wallt to meet the problem of retrenchment. .loud 
unemployment it is up to you to reduce the hours of work stili further. .\1y 
tlolloural:Jle frielld therefore quite rightly suid it is not a radical measure. We 
want this amendment; we want this ::lelect ~  to mee·t in order to 
muke it Ilo radical measllre. 1 understand my Honow·able friend belongs to the 
Hudical Democratic Party and s1.Je is against  making the measure a. radical 
lIIe!l8ure. 1 am rather surprised at the speech that she delivered. ~ 

'l'here are other considerat!ons, Mr. lJeputy President, why this measure 
must go to the f::)elect Committee. '1'he1'o is the problem of payment for over-
time. My Honourable friend bas increased it. from Ii to I, and stabilised it 
for all ca.tegories at I,. In some categories it is II, in others ~ is Ii. My 
Honourable friend over there objected to this motion; she js against makiug 
It double. I ask her, doe!! she object to doubling this? 
JrlJss JI&n1ben Kara: I will give my reply, Mr. Deputy President. 
Diwan Ohaman Laij:: My Honourable friend should take this ~ 

to revise her verdict; if she has not stulilied this carefully, she wii! have an 
opportunity in the f::)elect Committee to examine this, and I am sure she wili 
realize ~ in the interest of the labouring cIltBSes it is necessary to double this 
. paymen1! • 
. Then there is the question of spread over. 8pl'ead over is a problem; it has 
been a serious problem of the jute industry as my J:ionourable friend -knows. 
Men have been found there ~  for 10 hours. practically at a st.retch; 
because they are unable to take thell rest in their own homes the.Y must lie 
down in the factories. These problems have to be settled Bnd ~ therefore think 
that the entire :Factories Act needs very radical changes, and the time must 
come and must come soon when this Act must be amended and made more 
humane and more civilized. 
My point of view is a very stmple one. As far as this measure is concrened. 

and all such measures, I, On the floor-:>f. this House, on behalf of my col-
leagues, ~~  all such ~  whlCh are meant and designed to amelio-
rate the condItIon of the working classes. But at the same time we want to 
go a step beyond. the step taken by my Honourable friend. We want to do full 
justice to the working classes and if we can, by virtue of sending this measure 
to ~  -Select Comm!ttee, discuss the various aspects of this measure with a 
view to improve those aspects, there should be none in this House to say no 
to us a.nd I want the support of every Member on the floor of this House for 
this proposition. That is why I commend this particular amendment to tLe 
House. 
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'the time hal come to note that the working classes al'e not going to I.e 

sat4sfied with half hearted measures. The working classes are now determined 
to come into their own, 8S they nlUst come into their owu. Swaraj, freedom 
tOld independence mean nothing to IDe unless they also mean swaraj, freedom 
tUld independence to the working classes ill the country. .For them it is that 
we labour, for them it .is thu.t We sutler, for them it is that we put forth our 
voice in order that they may come into their own. And, therefore, 1 ~  

that the time has come when this particul8l' llleaSUI'e too should be 80 Rmellued 
that it will meet the circumstances of the situBtiolJ and be acceptable to the . 
working classes. 

Dl'. Sir Zia Uddin Ahmad (United Provinces Sr Jtliern Divisions': Muham-
madan Rural): Before I speak 011 t.he SUbject, J ,vould like ~ Honourable 
Metnber to give me the figures. He said thut there are 5,980 factories employ-
ing 25,291' men. Am I right ? 

'!'he Honourable Dr. B. :B.. Ambadkar: What figures my Honourable 
~  is referring to? 

Dr. Sir Zia Uddin .Ahmad: You said that the t.otal number of men now 
employed in all the factories is 25,291. 

The Honourable Dr. B. R. Ambadkar: I said 25,20,000. 

Dr. Sir Z1& Uddin Ahmad: Sir, my Honourable frienel, Mr. Chaman Lall, 
does not go far enough for the benefit of ll!bour. Ever since we had the Labour 
Commission, we have been having at least ten Bills every year in connection 
with the labour improvement, but I think we are catching the wrong end of 
the Iltick. We hn"O'e not. fully.,realized how the labour is moving throughout 
the world. The little bit which We are doing from time to time-diminishing 
hours of work, increasing the wages, making strikes legal, and such other 
measures-will not solve the real problem. Labour throughout the world after 
the war will not be satisfied with these few pieces of morsels which We put in 
their mouth; this is what labour is saying everywhere. Russia has taken the 
lead, and. also some other countries. Labour is now thinking in this way: 'We 
produce wealth; the capitalist has inherit.ed Bome money from his father; be 
h$d. no business to own that money; I am the person who produce the wealth'. 
l'his is now the feeling of labour. If we examine the Communist ideas, We find 
that the fundamental idea is that YOll cnnnot employ labour for producing 
wealth and pocket yourlself. 

Shrl Sri Prakua: 'Labour produces.a mouse! 
Dr. Sir Z1a Uddin Ahmad: This is the view thut labour is taking that the 

capitalist has 110 right to employ the labotir because he happens to own some 
money, and that the capitnlist earns the money on aCcount of the efforts of 
the labourer for which he pays him a few annas which is not even sufficient 
to maintain him. Labour will not accept this position any more. 
There are only two ways in which you can solve -tbis question satisfactorily. 
It cannot be done by piecemeal legislation as we are doing. We must 
follow the Communist method. The ('ummun:st doctrine is tha.t your 
ellllDot use labour for the production of wealth for yourself; the wealth 
80 produced must be10ng to the whole community. If you don't do that, 
people will not be satisfied with those leaders, who are representing 
them in order to make their own careers and not to help theIJi-to them leader-
ship is a. fa.ahion. The other method. whicb was adopted by Germany· was to 
make labourers business partners in the firm. Whatever profit is earned, it 
mUlt be distributed in a certain proportion between the labourers, directors, 

~ and the ~  It is not sufficient that you should pay him l\ 
certalD amount, and If he over-works, then llouble. There bas been " good 
deal of discussion in the House as to wbether payment for overwork should 
b.e double, one and a half, or one and a quarter, but I may tell vou tbat labour 
will not be satisfied. They say, they should be partners in· whatever they 
belp to produce. Therefore I think that you should make them busineas 
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partner. as Germany -did before Great War or you should follow the ()ommunist 
dootrine that no person should be able to emp;oy labour unless the whole of 
the ~  goes to the community, and not to the ca.pitalist. Half measures 
which we have been adopting are wrong. 1 am I;orry my friend the Honour-
able the Labour Member who has heen guiding the destinies of labour for liuch 
a 101lg time has been struggling in the low IltnJOsphere by piece-meal legisla-
tion for lliboul'. But labourel's will 110.t be sutisiled. The time is moving fllst 
and they will now demand on account of the prevailing miluence of HUlisia 
and other doctrines that we should .take strol)8 measures -to improve the condi-
tion of labour. 
One thing, which 1 liaid, is absolutl;\ly necessary is that you should 

take the la.bourer in as a. business partner. The capitalist ~  have 
only the bank rate of interest as profit. Instead of that they are having 200 
and 800 per cent. as ~  dividend declared by several mills, especially those 
mills who really cry most, namely, the textile miils. They are the grolitest 
sinners in India for the employment of labour. Not only that, but also iu 
connection with the consumers, and shareholders and everybody. Wc ought 
, to see beforehand how the world is moving and how it will shape. These con-
ferences at Washington and at Geneva and elsewhere are not sa.tisfactory 
solutions of the problem. We have to choose one of the.e two met.hods lind 
;you will have to abide by it whether you are Thdia or I any other country. 
Either you follow the Communist theory which is this: thut you cannot employ 
labour for personal productive objects. You call use labour for your own bene-
fit but not for the production of wealth, and if any labour produces wealth, it 
.hould go to community as a whole. Or, adopt the policy Germany followed 
before the Great war, namely, thRt the capitalist ~  elltit·led to It bank rate 
of interest; the workers had their liviug wages u('(!ording to their status. 'I'his 
minimum which was guaranteed und paid weeldy and afterwards whenever 
there was a profit it was divided equitably in certain proportion between the 
workel'S, the directors, the managers and the capitalists themselves. 
This is the method which you ought to adopt and I hope the Honourable the 

Labour Member will take the lead in thi.,; matter. He is b()ld enough in many 
othE:r things. I have, seen his bold speecnes but in his own particular work, where 
he stands as a champion of labour, he is not bold enough. He follows the rut 
laid out by the Royal Commission on Labour IlUel by his pl'(·decessors though 
he tries to move a little faster. He should see how the world is movhlg Rnd 
you have to adopt dynamic policy; tell the ('ap.italists that the time is 1l0t 
distant when all their factories will be destroyed and burnt and everythwg 
will be looted, and this is a thing which is bound to come unless you look after 
the interests of the workmen. To give them 54 or 60 hours work a week, lor 
which Jamnadas Mehta is fighting, is not good enough. It may satisfy them ' 
for few years but it will not satisfy them after ten years because the I!urrent 
of opinion from Russia is going on all over the world and affecting the labour 
people all over the country, and this is fl thing which you ought to foresee Rnd 
I wish the Honourable Member will come out with a bold legislation and say 
that no company shall ever declare n. dividend beyond the bank rate of interest. 
That should be the maximum. The second· thing is that all the profit should 
be distributed in an equitable manner between the ~  the directors and 
the capitalists themselves. ' 
There is one thing which labour is considering and my Honourable friend, 

the Labour Member has hardly realised it. Suppose a capitalist invests 11 
hundred rupees in any business or industry. 
The BOIlOurable Dr. B ••• .Ambedk&r: I wonder if this is all relevant to the 

Bill. 
1If. ~  Pre81den&: Order, order. I do not know if the Honourable 

Member is speaking on the amendment or 011 the real motion. 

Dr. Sil Z1a U'dcUn Ahmad: I am expressing and developing the feelings of 
labour, which I am going to describe. The feeling of the labourers is this. 
Suppose a oapitalillt has invested one hundred rupees and the labourer must work 
in .Qrder to give him a profit of Rs. 8 per annum, whicb is tbe bank rate of 
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interest. It is just when the dividend goes up to six per cent. instead,. labour 
must work twice over for the same amount in order to give double the dividend 
to the capitalist. And if the dividend increases one hundred times, then the 
labourer will have to work one hundred times as Inuch in order to give this 
dividend. This is the feeling of the labourers, namely, why should I work 80 
hard in ~ to give him a profit to which he is not entitled. He has earned 
uack all his capitBlund the factory should b ... (rlng to the labour. This is the feel-
ing the laboul'ers have. It may not be in 194ft But it is bouna to De there in a 
few years' time since they control all the votes, and these gentlemen, including 
myself, who are here, will have tv side with labourers who command majority 
of votes and whatever their feelings nre we will have to repl'Bsent their views in 
the Legislature here. ' 

Sri JI. .AnaDUla8&JlIl&m AJJ&DC&l' (Madras Ceded Districts and Chittoor: 
Non-Muhammadan Rural): Our sympathies are with them. 

(At this stage Miss Maniben Kara rose in her seat.) 

Mr. Deput.J President: Does the Honourable Member want to make any .. 
personal explanation, otherwise she has no right to speak. 

IIIIa .when Ka.ra: The Honourable Member has jUl!t referred to the Radical 
Democratic Party and 1 was asl,ed a certain straight question. 
Mr. Depuv President: The Honourahle Member is not entitled to reply 

unless there is a personal explanation. 

Kill Kaniben ltan: A personal explanation. I was refened to as a Member 
of the Radical Democratic Party. Because I am a member of that party, 1 
must congratula.te the Member who has just spoken. 

Mr. Deputy PresideDt: That is not a personal explanation. Order, order. 
Dr .Ambedkar. 

The JI.oDoUr&ble Dr. B. B. Ambedkar: Sir, 1 have listened to the speech which 
the Mover made in support of his amendment and if that speech was the only 
speech in support of the amendment 1 certainly would have resisted the amend-
ment, because, so far as I was able to hear, the Honourable the Dlover of t}lls 
amendment said that the reason why he had moved his amendment was because 
1 had not explained" in my speech whether the Government of India, before 
putting forth this Bill, had consulted the different Parties to this measure. 1 
certainly failed to say so but I thought that the Honourable Members of this 
House were aware of the fact thut for the last several years there has been in 
existence an institution called the Labour Conference which meets annually and 
which has a Standing Committee which meets every quarter. It consists of thE' 
representatives of labour, the representatives of employers and the representa-
tives of the Provincial Governments. The Government of India, in 80 far as it is 
possible, for it to do so,. always put forth their legislative measures before thl' 
Conference in order to ascertain the opiriion of the different Parties to those 
measures. The same, Sir. has been the case with regard to this particular 
measure. 1 have no particular information with me now as to how many times 
this measure had come before the Standing Labour Committee or the Labour 
Conference but I havc not the slightest doubt in my mind that this meBsure wu 
discussed threadbare in one of the two bodies (I forget which). We had come to 
know that the cotton millowners had certain difficulties and certain objections 
and it was to meet their point of view that a partieular amendment was made. 
Having regard' to that, I do not think that there is any substance in the point 
nlade by the mover of this amendment.. As r said. if that was the ground and 
tJl<l 60le ground,. I would· have resisted, but, Sir the debate as it developed has 
tBken 0. very curious turn. 

Prof. N. G. B&DCB (Guntur cum NeDore: ~  Rural): A vety 
welcome turn. . 

fte JlOIlO1II'&b1. Dr. B ••• Am.bedkar: It is probably a welcome turn. I have 
noticed from the ~  that have been made from different parts of the 

~  '-.. 
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House that there is now a regular competition in love for l!lbour. One section 
says one thing and another raises it as though it was an auction by making a 
higher bid and a third one still further. 

AD B:ouourable .ember: You can bid lJIgher. 
I 

'!'he Jronou1l.lIIe Dr. B. R. Alnbedkar: In flU these debates 1 am rather un-
happy that there were persons in the House who were members of the Royal 
Commission and who ought to have taken a personal interest in seeing that the 
measures which they had recommended when they were members of the 
Uormnission were put forth, if not from the Government side, at least from the 
non-official side, should turn my inside out Ilnd represent that I was a Tory of 
Tories. I do not accept that charge but I do fGcl t.hat it is necessary that this 
Bill should go to Select Committee, NO that all the statements that have been 
made, the claims tllat have been put forth and t,he vicw points that have been 
urged should he put to the test of actual voting in order to "ee whether the senti-
ments that have been expressed are mere Renti"ments or thnt they ure real convic-
tions. If I did not do so, it is open to the membcrR of the Opposition side to 
tlay that as I was a Tory and do not want to udvanee ihe Bill beyond the limits 
that have been fixed, that I on that ac('ount shirked accepting this mot,ion. I 
therefore acccpt the motion. 

(At this stage several Honourable Members rose in their seats.) 

Dewan Oh&mUl LaU: Sir, nobody accused the Honourable Member of being 
a Tory of Tories. • 

Sri II. ADmthUayau&ql AJyaIlgar: Sir, I rise to a point of order. There 
is no closure motion. This motion has to be ta.lked. 'fhis is a Bill and there 
is no time limit. There are members of the House· who fire llot members of 
the Select Committee and for that matter. I am not Oil the Select Committee 
lind I would like to express my views so that in ~ Select Committee they 
might take my views into consideration . 

• .Ilr. Deputy PrIIident: The ordinary l)rocedure is that the Honourable 
Member in charge makes his motion, then the debate takes place and then 
t.he Honourable Member makes his ~  If the Honourable Member (Prof. 
N. G. Banga) had caught the eye of tbe Chair, it would have been all right 
but I understood that the Honourable Member in Charge of the Bill wanted 
to get up simply to save tbe time of the House as he was accepting the pro-
position and if he accepts the proposition there is 110 opposition. There seems 
to be no nec€Rsity for making further speecbeR in support of the. omeDdmellt. 
There Bre only two issues before the House. One is the main proposition thati 
it may be taken into consideration nnd the other i" that the Bill be referred to 
It ~  Committee· If the other side accepts this, it means that the Honour-
Rble Member will have more opportunity to spea.k ufter the Bill returns from 
the Select Committee. I am afraid he has lost. his chance. 

Sri II. Dant.llala.y&ll&lll AJyaD,ar: On a point of order, Sir. I" it open to 
lin llonourable Member to oppose the motion? One oth<>1' poiut RIRo I would 
raise, so that you might. give your l'uling' later. Whn1 I nm R\l.bmitting is that 
as soon as I propose an amendment a.nd t,he HonourAhle Memher to cut short 
all speeches gets up Rnd says "I nccept", urp. we to he dumb? 

Ilr. Deputy PrUldent: No. 

Sjt. :11'. V. GadIU: Sir, may I bring to your notice that it is not merely & 

qut.f.tion  of the BOceptance of thea.mendment by the Honourable Member. In 
a matter like tliis there are certain viewpoints on which the Houss ought to 
provide some sor}; of. directives to the members of the Select ~  The 
only ~ that was discussed, as far as I understood, was the shorteDlng of hours 
of work. But there are other point,s which it is just J?OSs:blc that other mem-
bers may make in the conrse of further discllFlsion. if allowed. In 8smuch ~ 

there is plenty of time left I respectfully submit that the Chair should allow a 
few speakers who have really BODle contribution to make to this debate. 
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Mr. P. I. Grlmtha (Assam: European): Mr. Deputy President, may 1 make 

a submission. I have .no personal interest in this matter but I would submit that 
the Honourable Dr. Ambedkar merely spoke early for t.he convenienoe of the 
House and it should not act as a bar on the rights of other memberS· to disCU88 
the subjeot fully. 
Dhraa C14&D1&D La1l: Nor does it take away the right of -my Honourable 

friend, the Labour :Member, to have the last word, when the debate is closing 
He will still have the last word after the debate has taken place. 

IIr. Preaident: I ~ that this may be acceptable to the ;Mover and then 
it will stop further debate. But the House does not seepl to have accepted that 
view und I therefore call upon Prof. N. G. Ranga. 

Prol. N. G. BaDaa: Sir, my Honourable friend. Dr· Ambedkar, seems to be 
developing a knack to bring things hom sublime heights to the tidioulous. J 
think he should be first pf!lrson to welcome the kind of developme.nt ~  he 
finds in this new Legislative Assembly that one party should compete ~ an-
other to serve the working classes of this country. Instead of that he seems to 
be rather unhappy that 'other people are stealing away his clothes and ate ~  t:> 
adorn themselves in much better clothes than he has been able to put In the 
market. 

He suys that it is not a rlldicul meusure· My Honourable friend Diwan 
ChBman Lall has already ~  'you that it is not at all a radical measure. He has 
given you an indication that he would try not only on his own behalf but also on 
behalf of his colleagues to cOllvince the Select Committee rather than th:s house 
about the advisability of reducing the maximulll number of hours of work from 
48 as it is pl'Opos6d to even 40. My Honourable friend Dr. Ambedkar taunts us 
b:, saying "We are going to l;CC what you peoplo are going to do in the Select 
Committee." That is not tlw right way to approach this problem. Tha.t is 
not even helpful to workers. If nn Honourable .Member gets up ill th:,S House 
auJ speaks on behalf of his own party and offers to do one better tnan the 
Honourable Membcr representing Government, it is the duty of 1IIy HOllourutIe 
friend to welcome that speech and 110t to make it us a sort of point for challengl' 
and taunt us. 

There are very many ~  critics of my Honourab'e friend Dr. 
~ -  dare· s.ay he knows It ~ -~  go about ~  that he is 

on.ly ~ ~ to ~  ~  ~  foreloek. fina .gum ~  ~ credit of having int.:oduced 
thiS tmkermg leglslatlOn and that tmkermg leglslatlOn, so that later on another 
administration that may he (loming Dlay not be able too do very much. Of course 
he ought not to give much wcight to it. That is 110 reason why he shou:d do the 
same t.hinS with regard to our attitude towardR labour. Let llIe assure nim that 
hp. is lIot the only mB'Il interested in laoour. It is also the Indian Nationa.l 
tong'·css, and now we find the :Muslim League olso is ready to associate itae:f 
in thAt (Jause. The Indian Natiollal Congress and the Muslim I.cague are making 
th"ir l1.p'[lroaches to the masses with a view to gain their confidence and gain 
their Ju,·e. Is it not It welcome feature? There was an earlier Legislativ£" 
AS'l'llJloIy of which both Dr. Ambedknr and myself were members. 

TAle Honourable Dr. B .... Ambedkar: I was never a. member. 

Prot. N. G, ltaoDga: Wbll, Sir, he ought to know as I knew. What 80rt; of 
Assembly was it and what attitude was displayed towards lnbour. This is 1\ 

new Assembly. It is a representative of the masses and it wisheR to play itR 
part as the champion of the masses. We ought all to congratulate ~  Upoll 
this new development in the atmosphere of this Legislative ~  because 
this Assembly today has got the courage from every section of t.he House to ahow 
its anxiety .to support labour and its anxiety to support peasant.!. There 'hos 
come about a great change in the political atmosphere. The Congress stands fOl· 
KiRan Mazdoor Praja Raj not on.ly for workers but for peasants also. 11; stands 
not only for these two classes but for all the intellectual labour in the country: 
Standing as we do for Kis&n Mazdoor Praja Raj we do not need the advioe from 
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my friend Dr .. Ambedkar to try to do our duty. We are here to do our dUty' and 
we shall certainly welcome his co-operation.' .  . 

.  1 ~  ~  resp.onsible to some extent in 2ressing this question to ~  sent 
:to the kielect ~ ~  There are very many reasons why I do sG. 'One of 
them I shall detalllust now. Dr. Ambedkar continues to make the distinction be-
tween seasonal workers and perennial workers, workers in seasonal facteries and 
.tnose in .perennial factories, and perpetuates the present inequitous difference in 
the maXlmum ~  of hours that are allowed to be put in by these workers . 
.J ust 8S the Honourable Member is anxious that there should be uniformity be-
tween these two classes of people in regard to payment for overtime, so afso we 
.are allxious that there must be uniformity" between these two casses in the 
maximum number of hours that can be extracted by employers, whether they 
be private capitalists or whether they be t.he Government 8nd whether the 
workers be S88sonal workers or perennial workers. If it is bad for workers in 
Ferennial factories to be made to work for 54 hours a week, certainly it ~ be· 
equally bad for workers in seasonal factories also to be made to work for 54 hours 
.a week. If he is so very keen-and he is rightly so-to reduce the maximum 
number of hours to 48 for perennial workers, then it is equally right for us to 
-claim that the maximum number of hours for seasonal workers should also be 
reduced to 48. ·This is not a radical measure that I am suggesting. It.iI a 
very sensible thing and it ought to be introduced now. Will it be possible for 
me to move these amendments on the floor of this House if we were to come to 
the second reading stage straightaway and to the considerat:on stage? It is 
.on this and Yflrious other considerations that we were anxious that this measure 
Bhould be sent to the Select Committee . 

. The Honouruble Member made an exception in regard to the speech of Mr. 
Reddiar. Well, if Lwere in his posWon I would have congratulated Mr. Reddiar 
for having got up to support his measure·· He is l\ llew Member. We do not 
know what the politics' of new Members is. And a new· Member gets uJ? here 
and simply says 'I wish to be educated in regard to this matter'. The Honour-
able Member in charge of the ~ has not educated anyone properly. 
He has not given me any indication as to the way in which public opinion h 
moving ill this country. Now he gets up and says 'So many Committees have _ 
"cotis:clered it; the Labour Conference has considered it' and why I am saying 
this now and why I did not say so then. He is there a Member of the Govern-
ment of India. He would not take the trouble to educale the House and yet 
he tRuht-s us' in a contemptuous mtlnner and in a professorial manner "You have 
only' advanced th's; I would not have considered your motion if I had known 
tha't it was only for the reasons that you have advanced ". This sort of super-
cilious attitude wbich my Honourable friend is assuming towards the House I 
very much deprecate. The sooner he tries to develop a healthy sense of respect 
as \veil as consideration for his colleagues in the House the better it wn be for 
him 8S-well as the Government. I support the motion for the Select Committee. 

'xr. S. ~  (Nominated. Non-Official): I rise to sU.pport the motion 
for Ullll'udment that hu,; been moved in view of the various expressions that 
~  . fallen. from the previous speakers. I welcome this Bill because of thf: 
statement which the Government of India have made that they consider tUt a 
54 hour week is indefcm;ible. r have given notice of my intention to move a non-
ofllcial Bill, reducing the working hours on the railways and in the mines, and 
J JlOPE' T will .have' the co-operntioll of the Honourable Member in supporting 
it as an official mellimre, so that what he says. namely, that this measure for 
reducing working hours is. urgent, may also be realized in speeding up the ~ 

of the Bill of w.hich I have given notice. I do not want to get into the defails 
of the . controversy whether this should go to II. Select Committee or ~  for the 
simple, reason that both the mover of the Bill and the mover of the amend-
ment have come to an agreement and tbe spokesmen of the Congress ,Part.v 
have said that they are for improvement. For the information of this ROllM 
I .. me ten you. that in Lillooah ;Railway workshops the standard working week 
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is ~  The All-India Hailwaymells :r'ed61'ution bar. almealed to the Ra.i.lwIlY 
Administl'(\tions find to t.he Government of India to introduce 42 hour week 
in this country as 11 method of avoiding unemployment in this count.,. 
l'hC::lI" Sir. thOl'C arc eel'lId)) importuut principles which 61'e implied in this 

BiU \\(4ic.h are not very explicit. The question a! spread-over ha.s. not been 
propftxly dealt with in this Bill. Even if y.ou ~ to 42 hour week or ~-  

dl\Y" the whole scheme call be sabotaged by getting. exemptioDs. under sprea4-
over. 1;£, you spread OV611 a. "ix.hour ~  period over fifteEln-bours in a day 
six-hour. ~ day will only ~  88. such on, 1Ihe statute book, but there 
wm he lIO benefit to the. workers for whom the legisl&tion will be intended. 

There is another. principle which 1 should like to emphasise in connection 
wlth this Bill. Night· work is a work thab is detrimenbal to the lif6-of the 
workers. It spould be discouraged by statutory methods by increasing the pay. 
ment for nigpt work just as they do for overtime and by limiting the niglrt< work 
that can be ~ ~  There is no legislation preventing workers· on the rlailL 
ways hom ~  work during the night except in factories or, for the ms",r 
of that, in, mines. But whatever it is let rne tell for the information of this 
HoullC that as. a result of' strong agitation, in which l' took part, in Frencb-

~  ~  1987 tbe ~  Government went ahead of the, British Government. 
T~ ~  for an. eight-hour dB1 in 1987. They sttpultl.ted ~ night' work 
sQ.Qulq be p.rphibited. for women workers. They stip'ulated ~ payment for, 
ni,gpt, ~  ~ made at double the rates. tliat a1'8 given for day work. 
These details can be gone into the Select C'oqlmittetl, and 1" do hope that when. 
the., ~ emerge/! out of the Select Committee a Bill acceptable to all sections 
of ~ ~  a. :Bill whioh will-. be supported by. all' aectioDl' .of· the· Rouae. 
will' emerge, and' that we will have. ~  any delay' a new Bill· which· woul'''· 
reglll,te tHe worIQn:s; hours not' only in ttn, factories' but ift· otaler ~  

~~ ~  wprd-.. Sft, I' ~  l'$iterate my sUppPrt to thiS' ~  

lIP; lit. .., ~  1; didi not., lililt!· ~  ppniciPAte.; ill,' this ~ ~ 
.hougbl#. ~  ibe; ~  IQQoyej,i by). ~ CODfP"," p.,;., . 'QiQulcl .. be welco,.8I:I! 
by t;ije, &namable Member in aha •. oi ,t,b(e D,ep,ePenenot. ~  the, waJr iQ .. 
.  , wbicb, hes eapJ81lltllli<, hia, wilu.cn..t tor, ~~  it.; h_ e ... tM-, ~  

~ ~  sorb· of.$ ~  Be .. - ~ ... ~ r_ he ~~ to •• ~~ 
t1l& Cbntf1'8ll811l&rlr, sWad.; fl)l'1. a square dtal: t. .. tM., wodr.fIr. If hi; cd",. e ..... 
to read:,; t&e OOJl8l8llB. naauifut.,4 which! ~ :iJuJ:pu ..... l f(lll'! ~ ~ 
ofJthe'generalieleotiGG\ he,wiU ~  ~  ... 
hel'll,.tMay is· ~  the vi ..... poillt"'tW ba, be&il iDlGqllOrMed ~  t1u4. ~ 

But I: should' also like· ta.,remin8':him: tbatl i.,tirel l!IDIIrHl(aI ~ ~ ~ ~ 
for ROme ye .... I was. also hue-wheruwer· there., ,.., 8I1y oM ... , tcj, ~~  

lome word'for tM dewn.tr0d4&ri IMK>ur, ~ ~ ~ ~~  ... ..., 
attitl:1de wbtl!lbit'baa t.k8ft·tede.y. Iflb&> ~  

of" thi.lfr: ~ ~ ~  wjll .1md ~ ~  e",,,, tiqaeJ, "'"', ~  to4 ~~ ~ ~ ~  
worki it. ~  thjs. ~  tba.t .. ~  ~ N6tezt or toe ot,h'er ~  » 
do it. I am glad, t\lat,llOw. in. tllis., ~  tbere,. ill, at iealt ODe man lib--
the present ~~  ~~  frieJiJd .. , in private .. 1ife:-whO ~  be .r&diea1:. 
My only. regr.et . toda,. is. thai!. he . is .not lumciently radical. P't-om th·e. ~  ~  

halJ, giveQ. it, is obvious that, he is. only regullU'ising what ie, the .tg;ttU que. 
~  the actual sta.t,e of, aftaiJ'8. Radicalism, ae. I understand" is. sometbing. 
whKlh goes ~  of the present ~ of affairs. If according to his figure mOlt .. 
of ~  ~  or, at any rate, .qulte.a decent proportion of them are. ~  
haYlng a 48 hours week, there IS no great credit for him. He ,should be on., 
with us when we ~  that the measure should. be more rad;.calised in th.: 
course of the Select CommiUee's. discussion. I. should. sta.te, that we. sheuld. 
1(0 . to that .length where the optimum, length of the wQrking day sMuld. be: 
disc!;>vered. with a viel'. to having the ~  .output.pel'. W4)rke', Thab .. i';,; 
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the limit. That is not a problem which we can .so!ve by mera ~  ~  
:\ly bonourable friend will certainly agre.6 ~  It 18 a .problem which ~  
serious consiQeratilm. a good cleal of statistical research. but I do hope ~ wdl 
help us ill the select committee; and if we find that 1\ - ~  ~  IS tb:e 
optimum length he should ~  ~  us. no matter wha.t the ~  In this 
country may say. I know tolst It has been ofteu argued that 1£ there are less 
hours of work production will be adversely affected. But 8S R. result of th1) 
FactOlly Aot of 1922 the experience has been ~ output has ~  aDd 

~  has improved. If that; is the experience. why should we beheve that 
spmething e18e will happen if we lower the hours of work from 48 to les8? l.n 
other countriu yOll will find that this 40 hour week-has been accepted. Th18 
convention of 48 hours wa.s. passed' by the Internatiennl ~  Conference in 
'1919-aIIllDst ages ago. "Since that year. however. working classes .in many 
countries have set before them the goal of B 40 hour week as part of their further 
programme of' reform. The Socialist Government· under ~  in France pro-
vided for the ~  of the 40 hour week, by a· Decree m 1986. The Labour 
Government m New Zealand also passed an Act in 1936 which provided a 40 hour 
week for ~  in factories. and a 44 hour week for those in-shops. In 
U. S. A. thu Fa.ir Lab'our Standards Act. 1988. established as the goal a, 40' 
hour week wmch was to be attained by gratlual stages in the course of 3: years ... 
Sb I see lIothing to prevent us from going to that length. I. therefore. 

~ submit. ~  it is not in a spirit of auction that we . ~ ~  
onlt to gain vtlt'es. I ~  Dr. Ambedkar that. the voters ~ wdl not, 
be inftue\ihed'; oy> wliat we say here. They know. t.hey have full trust· In the ODe 
orRanllJattan. ~  ttie Indian National Congress; It he has not learned, 
by tlriw time hnw much confidence the p,eople have in t.his Party. it is time' 
tbatl'lie learnt' ~ 1" do not want to say anything further; but I do hope that· 

~ .. ilf bel lielpfuF;n: ~  nttitnde in t.he discussions in the Select Committee·. 
Srt" 'I:, v. ~  (TanjQre own TrichinapHy, NOll-Muhamtnadan 

HUl'al)': Sir. I wish to say a few ~  to. the Select Oommittee. 
l' al/;o w'eieotne t.he ruU. In the first instancer I alllO heaitat.ed wit'tthel" it'wouid' 
be'm'the irttere'st'S onshaur to refer t.he Bill back to a,Cummittee ~  

reS80n that I have been assaciatiJlg references.to select. ~  

fOllI' etioitingJl puhlle I opinion:, Witilt-· the) fttrttil1lil' ~  . of shelving .legiSla80n..-of'-dOl 
lealt deia&'iRgj· iii ~ fA1" BII' ponttihlf: 'I'Ilat· is' why r hesitated about· it. Even·, 
now. I do not kr.dW whether B reference to select committee. Dl.eaDS ~ reteNaoe 
wh;a}t-iilt, ~  i"IthBJ seDUJil!1 ~  iii 'tile : couttl"of'"law are f&miU .. , 
wtiere a referenoo is made to a full bench' an' a' pr&'rtlculilr' proposition and the 
.full. ~~  meet,. and sAp,la Ipa ..... ~  bb4tf i! dMW' 'IJt1ti. gO' ful'ther: I 
am af.iaid:.refel'eno;.e to a .. seltletloommi1lll_ds! going 'to be Buch 8 re'Strlctedaft'4ir 
tHat it will not be very ~  13 aU. If- ~ re'Urenol! ill: goin:g to b'e onlY. 
with regard to the ~ ~  \'fJth'.thIW'It&Wt-' s'friddi i'b 
will be necessary tor some more nuts. to.be ~  ~  
them pB.8sed. That would not be ~  at all to a reg!llar undentamding.of 
tho ~  ~ I ~ ~ ~  ~  ldeoer:neaI.'legislatiOll: 
If,I-am .. IDformed Bright;· I thllil: the, select committee, cllngo fUrlMrllfhl\n.the' 

~ ,which' Ilre inditl8ted b,: the, present I Bill; That':: is: .. nc'lt only' ~  

houra '. of work. not only speadlng' ~ ~ and' othtlr" q'Jestions. but all10 abou.' 
~  and· giving us a··labol! legilla"tion which· is· comprehensive and 
whtch dt'l81&' with several aspectR which Al'e abBOluilel:v necMBA'ry far' a' modern 
oountry. I find that we have devoted more attention to dead maohinery than 
to living' machinery till now. I repeat the words of the' first social1st. Rohert 
?w.e. wilen· I ,say t.hat; IW<Juld ~  ~ ~  the Indian labour problem is not; an 
Isolated ~  bu.t R prohlem ~  IS part of the universal problem. and so if 
we lag ~ ~  behmd the world III modern concepts or In social security laws or 
labour l;srlslatlOn, we ~  hound to b? left; f:tranded politically. economiCAlly 
and SOCIally. I would hke that that IS avoided. From the hIstory of labonr 
legislation in India I find. starting from the last quarter of the last century, 
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we have been making very slight progress, if it can be called progress at 1111. 
I find that at some time we thought that a person of 14 years of age was an 
adult, ~ to be in mines and fit to be in factories; women were protected only 
by very recent laws; even now we find that on excuses or pretexts of war and 
emergency,. women labour is impressed into service. That conaition should 
not exist. I visualise there will be an increase in industry in the post-war 
period, and my Honourable-friend the learned doctor envisages unemployment. 
];Jutting both together I should think t·hat it .would be well solved by a compre· 
hensive legislation, not only in regard to the' hours of work but also in regard 
Lo mobility of labour and standardisation of wages as far 8S possible, not only 
in industries ~ also in agriculture and in ot.her allied activities of this country. 

Sir, there is one thing whioh I wanted to  mention if the Select COmmittaa· 
will think that it is worth while considering. Faotory Inspectors in England 
and were complimented even by Karl Marx for their independence and ~  

And fOl' their great work in helping the labour of the country but in our oountry 
I am afraid it is not so. So, I would suggest to the Select Committee, if it is 
at aU possible, to make the law more stringent in regard to the inspection of 
factories, more stringent in regard to ~  behaviour of factory inspectors and 
others who are placed to supervise these things. Then, Sir, I am also viewing 
with great apprehension the handing over of power to Local Governments to 
exempt from the operation of these laws certain cases and extend the hours 
whenever and wherever they feel it necessary. I believe a strong measure deny-
ing such rights to un;vbod;v would be much beUer. Then generally I wouId sny 
that more educational facilities should be given to the children of the labourers. 
Creches should be started and greater maternity benefits should be given. 
There are social security plans and schemes in other countries. There is the 
Beveridge plan in England and there is the Philadelphia charter of last year 
in the U. S. A. I would suggest  with all respect that the Select ~  

wight direct its attention to many of these. things and if possible enlarge the 
Reope of· the Bill, improve it and do whatever is possible under the rather, 
restricted reference to them. 

Mr. Deputy Pre8ldent: The Honourable Member should make rem8l'ks 
which are relevant to the motion under discussion. He should not enlarge the 
scope of the Bill. . 

Sri T.V. SatakopaCbar1: That is why I premised by saying that probably 
the reference may ~ be very useful. 

. 'Sri B. 'Venk&tasubba ltecldlar: To the na.mes I have already submitteld 
in regard to the Select Committee, I want to add two more names-Sri T. A. 
Ramfllingam Chettiar and Rai Bahadur Bhattacharyya. 

Tile BonoarableDr. B. B. AlQbedkar: I.accept them . 
. Ilt. Deput.y Pr8lldent: The questJon is: 
"That the, Bill be referred to·a Select Committee' ~ of the ~  

RoY,. th" ~ ~ Dr. B. R. Ambedkarl• Prof. ~  G. Ranga, Sjt. N. V. Gadgil, Mr. 
Vadllal Lallubhal, Dlw&Il Chaman Lall, Pau(lIt Balknahna Sharma, Mr. Muhammad Nauman, 
Mr. Muhammad II. Killedar, Sir Hal&ll. Suhrawardy, Mr. S. C. Joshi, Mr. A. C. IUlkip, 
Miss :Maniben Kara, Mr. B. GUruBwami, Chaudhry Sri t:Jhand, Sri. T. A. Ramalingam 
Chettiar, Rai Bahadur D. M. Bhat'tacharyya, and the Mover, with instructions to rl'port 
on or, br.fort the 7th March, 1946, and that the number of members whose presence shall 
be ~  to coDstitul.to a meeting of tbe Committee shall be five." 

The motion was adopted. 

1'he AS!lemNy then alljoul'lled till Elevell of the Clock on Friday, the 22nd 
}'ebl'uary, '1946. 
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